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BEFORE THE NATIONAL GREEN TR{LBUNAL SITTING AT KOLKATA 

(Under Section 18(1) read with Section 16 of National Green Tribunal 

Act, 2010) 

APPEAL No. of2024/EZ 

Between 

Z-Estates Private Limited & Anr. 

. .. Appellants 

VERSUS 

State Environment Impact Assessment Authority Odisha & Anr . 

. . . Respondents 

SYNOPSIS OF THE CASE 

The Appellant No. 1 is a private company incorporated under the provisions 

of the erstwhile Companies Act, 1956 and an existing company under the 

provisions of the Companies Act, 2013. The Appellant is engaged in the 

business of real estate development in the state of Odisha. The Appellant is 

the Project Proponent of Z-1 Apartment Complex located at Kalarahanga, 

Patia, Bhubaneswar, Dist. - Khordha, Odisha ('Project'). The Respondent No. 

1 is the State Environment Impact Assessment Authority, Odisha, a statutory 

body constituted by the Ministry of Environment, Forest & Climate Change 

under the provisions of the Environment (Protection) Act, 1986 

('Environment Act'). The Respondent No. 2 is the residents' welfare 

association of the Project. 

The Project being a large one, is to be developed in phases. It is submitted 

that as on date the Project Proponent has completed 2 (two) phases and 

Phase-III is under progress. Phase-III of the Project is expected to be 

comol§.t~g 2027. 
~-~ . . ~( · 2022, the Respondent No. 2 filed an application before this 

j'~~~-~ 
tY~~/11'ql~.R1:l1:!~~)1;ing 0.A. No. 11/2022/EZ which was finally disposed of 

It(,} pn May~"~~f\3::.~¥,-ecting the Respondent No. 1 to inspect the Project site 
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within one month and verify whether installation of Solar Power Generating 

System for Phase-I and installation of Solar Heater has been completed and 

with regard to completion of Green Belt and Avenue Plantation over at least 

20% of the site area. The Joint Committee, constituted under the aegis of 

order dated May 1, 2023 visited the Project site on July 13, 2023 and 

subsequently filed its Report, recommending the Project Proponent to deposit 

Rs. 1,41,37,500/-. Thereafter, the Respondent No. 1 issued a Show Cause 

Notice ("SCN") dated December 28, 2023 as to why an amount of Rs. 

1,41,37,500/- should not be imposed as penalty on the Appellant for alleged 

non-compliance of the EC conditions. The Appellant filed a detailed reply to 

the SCN through letter dated January 11, 2024 explaining the reasons for 

delay in compliance of the applicable EC conditions, which were entirely out 

of the control of the Appellant. The Solar Power Generating System had 

already been installed, however, the same was not under operation due to 

non-availability of permission from the residents' welfare association, i.e., the 

Respondent No. 2. Furthermore, the Project is an integrated project and 

therefore there was no permanent boundary wall available for development of 

Green Belt and Avenue Plantation. 

Thereafter, a hearing was scheduled on February 3, 2024 by the Respondent 

No. 1. The Appellant appeared before the Respondent No. 1 and presented its 

case as to why the penalty should not be imposed. Despite the reply dated 

January 11, 2024 and representations made on February 3, 2024, clearly 

explaining the reasons for delay in compliance of the applicable EC 

conditions, which were entirely out of the control of the Appellant, the 

Respondent No. 1 in complete disregard of the same have passed an order 

dated March 16, 2024 ('Impugned Order'). By way of the Impugned Order, 

the Respondent No. 1 had directed the Appellant to deposit Environmental 

Compensation amounting to Rs. 1,41,37 ,500 /- for alleged violation of 

conditions of the Project Proponent's EC with respect to the Project. 
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BEFORE THE NATIONAL GREEN TRl'BUNAL SITTING AT KOLKATA 

(Under Section 18(1) read with Section 16 of National Green Tribunal 

Act, 2010) 

APPEAL No. of2024/EZ 

Between 

Z-Estates Private Limited & Anr. 

. .. Appellants 

VERSUS 

State Environment Impact Assessment Authority Odisha & Anr. 

... Respondents 

LIST OF DATES 

November 1, 2010 The Appellant submitted Form 1 and Form lA along 

with the scrutiny fees for obtaining Environmental 

Clearance ("EC") 

August 16, 2011 EC was granted to the Appellant based upon the 

above submitted Form 1 and Form lA 

September 10, 2014 Amendment application under Form 1 for obtaining 

approval for Phase-II of the Project was made by the 

Appellant 

February 23, 2016 EC was granted to the Appellant based upon the 

above submitted amended application under Form 1 

August~~ Occupancy Certificate issued with respect to Phase-I 

&'°~ KOr''< . ~ ;_,---'~ .. c:; of the Project 
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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT KOLKATA 

MEMORANDUM OF APPEAL 

(Under Section 18(1) read with Section 16 of National Green Tribunal 

Act, 2010) 

APPEAL No. of 2024/EZ 

BETWEEN: 

1. Z-Estates Private Limited, represented by the Director of the 

Company, having its registered office at M4 / 34, Acharya Vihar, 

Bhubaneswar - 751013, Odisha. Email ID: zestates@zestates.in 

2. Tapan Kumar Mohanty, son of Late Bansidhar Sahoo, working for 

gain at Z-Estates Private Limited, having its registered office at 

M4/34, Acharya Vihar, Bhubaneswar - 751013, Odisha. Email ID: 

md.zestates@zestates.in 

... APPELLANTS 

VERSUS 

1. State Environment Impact Assessment Authority Odisha, service 

through the Member Secretary, having its office at 5RF-2/ 1, Unit-

IX, Bhubaneswar 751022, Odisha. Email ID: 

seiaaodisha<Zi::gmail. com 

2. Zl Residents' Welfare Association, service through the General 

l~Y,:z:~~:';'-;+-!-.~.5 its office at Bidhubhusan Nayak, Tower 1, Flat No. 
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1304, Zl Estate, Nadankanan Road, Kalarhanga, Patia, 

Bhubaneswar- 751024, Odisha. Email ID: Zlrwa.bbsr@gmail.com 

.... RESPONDENTS 

(I) The address of the Appellants is as given above for the service of this 

appeal and that of their representative Argus Partners is 3rct Floor, Binoy 

Bhawan, 27B Camac Street, Kolkata - 700016. 

(II) The addresses of the Respondents are as given above for service of 

notices of the present appeal. 

(III) The Appellants above-named begs to present the Memorandum of Appeal 

against the order dated March 16, 2024 ('Impugned Order') passed by 

the Respondent No. 1 hereinabove, on the grounds set out hereunder: 

FACTS IN BRIEF: 

1. The Appellant No. 1 is a private company incorporated under the 

provisions of the erstwhile Companies Act, 1956 and an existing 

company under the provisions of the Companies Act, 2013. The 

Appellant No. 2 is one of the directors of the Appellant No. 1 and is duly 

authorised to represent Appellant No. 1. The Appellant No. 1 is engaged 

in the business of real estate development in the state of Odisha. The 

Appellant No. 1 is the Project Proponent of Z-1 Apartment Complex 

located at Kalarahanga, Patia, Bhubaneswar, Dist. - Khordha, Odisha 

('Project'). 
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2. The Respondent No. 1 is the State Environment Impact Assessment 

Authority, Odisha, a statutory body constituted by the Ministry of 

Environment, Forest & Climate Change under the provisions of the 

Environment (Protection) Act, 1986 ('Environment Act'). The 

Respondent No. 2 is the residents' welfare association of the Project. 

3. Your appellants state that on November 1, 2010, the Appellants 

submitted Form 1 and Form lA along with the scrutiny fees for obtaining 

Environmental Clearance (EC) for the above proposed housing project. 

The Appellants submitted clarifications and additional information 

through subsequent letters dated December 28, 2010, January 7, 2011, 

March 3, 2011, April 2, 2011, May 2, 2011, May 14, 2011, May 16, 2011 

and July 1, 2011. Thereafter, the Environment Clearance being Ref. No. 

433/SEIAA/SEIAA-261/ 10 was granted to the Project Proponent 

through letter dated August 16, 2011 issued by the Respondent No. 1. 

Photocopies of the application Form 1 and Form lA submitted by the 

Appellant along with letters dated December 28, 2010, January 7, 2011, 

March 3, 2011, April 2, 2011, May 2, 2011, May 14, 2011, May 16, 2011 

and July 1, 2011, and the Environment Clearance dated August 16, 2011 

are annexed hereto and collectively marked as "Annexure P-1". 

4. It is pertinent to mention that in the aforesaid EC, total plot area was 

105962.07 sqm. corresponding to Built up area was 244092.73 sqm. It 

~that Green Belt and Avenue Plantation of trees over 

at ""f<>1M area shall be done using native tree species 
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11. A complete aerial view of the layout of the Project as per the 

Environmental Clearance granted for each phase is annexed hereto and 

marked as "Annexure P-6". The actions of the Appellants are therefore 

in pursuance of the representations which were made before the 

Respondent No. 1 and the permissions granted as a consequence thereof. 

The Appellants have therefore made every endeavour to ensure that the 

mandate of the terms and conditions of the Environment Clearance 

(hereinafter referred as "EC") have not been violated other than 

situations where the Appellants endeavours were obstructed by factors 

not within its control. 

12. On January 11, 2022, the Respondent No. 2 filed an application before 

this Hon'ble Tribunal being 0.A. No. 11/2022/EZ (Zl Residents' Welfare 

Association vs. Z Estates Private Limited & Ors.) alleging non-compliance 

of certain EC conditions by the Appellants and praying for appropriate 

orders. The Appellants craves the leave of this Hon'ble Tribunal to refer 

to and rely upon the pleadings in the above application at the time of 

hearing, if necessary. 

13. The matter was heard at length on several occasions by this Hon'ble 

Tribunal and was finally disposed of on May 1, 2023. Through order 

dated May 1, 2023 passed in 0.A. No. 11/2022/EZ (Zl Residents' 

Welfare Association vs. Z Estates Private Limited & Ors.), this Hon'ble 

~~-

ondent No. 1 to inspect the Project site within 
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one month and verify whether installation of Solar Power Generating 

System for Phase-I and installation of Solar Heater has been completed. 

Further, with regard to completion of Green Belt and Avenue Plantation 

over at least 20% of the site area, a Joint Committee was directed to re­

visit the Project premises and verify whether at least 20% of the Green 

Belt has been achieved by the Appellant. A copy of the aforesaid solemn 

order dated May 1, 2023 passed in O.A. No. 11/2022/EZ is annexed 

hereto and marked as "Annexure P-7". 

14. The Joint Committee, constituted under the aegis of order dated May 1, 

2023 visited the Project site on July 13, 2023 and subsequently filed its 

Report, which was purportedly signed on December 18, 2023, 

recommending the Project Proponent to deposit Rs. 1,41,37,500/­

(Rupees One Crore Forty-One Lakhs Thirty-Seven Thousand Five 

Hundred) to the Forest, Environment & CC Department, Government of 

Odisha, and that amount to be used for remedial measures for plantation 

and installation of Solar Light & Solar Heater at the Project. A copy of the 

Report filed by the Joint Committee is annexed hereto and marked as 

"Annexure P-8". 

15. Thereafter, the Respondent No. 1 issued a Show Cause Notice dated 

December 28, 2023 (Reference File No. SEIAA-68/07-2023) under 

Section 5 of the Environment Act (hereinafter referred to as 'SCN'). By 

way of the SCN, the Respondent No. 1 has directed the Appellants to 
~ 

t of Rs. 1,41,37,500/- should not be 
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imposed as penalty on the Appellants for alleged non-compliance of the 

EC conditions applicable to the Appellants with respect to the Project. A 

copy of the SCN dated December 28, 2023 issued by the Respondent No. 

1 is annexed hereto and marked as "Annexure P-9". 

16. The Appellants filed a detailed reply to the SCN through letter dated 

January 11, 2024 explaining the reasons for delay in compliance of the 

applicable EC conditions, which were entirely out of the control of the 

Appellants. It was submitted that the Solar Power generating System has 

already been installed, however, the same is not under operation due to 

non-availability of permission from the residents' welfare association, 

i.e., the Respondent No. 2. It was further submitted that the Project is an 

integrated project and therefore there is no permanent boundary wall 

available for development of Green Belt and Avenue Plantation. A copy of 

the reply dated January 11, 2024 (with annexures) filed by the 

Appellants is annexed hereto and marked as "Annexure P-10". 

17. Thereafter, a hearing was scheduled on February 3, 2024 by the 

Respondent No. 1. The Appellants appeared before the Respondent No. 1 

and presented its case as to why the penalty should not be imposed. 

Despite the reply dated January 11, 2024 and representations made on 

February 3, 2024, clearly explaining the reasons for delay in compliance 

of the applicable EC conditions, which were entirely out of the control of 

. Respondent No. 1 in complete disregard of the same 

' ed Order. By way of the Impugned Order, the 
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Respondent No. 1 has directed the Appellants to deposit Environmental 

Compensation amounting to Rs. 1,41,37,500/- for alleged violation of 

conditions of the Project Proponent's Environmental Clearance (EC) with 

respect to the Project. A copy of the Impugned Order dated March 16, 

2024, passed by the Respondent No. 1 is annexed hereto and marked as 

"Annexure P-11". 

18. It is submitted that in the aforesaid Impugned Order dated 16.03.2024, 

the residential project of the Appellants has been treated as Red Category 

Unit by the Respondent No. 1 at the time of calculation of Environmental 

Compensation of Phase I Building of the appellants. The residential 

building of the Appellants is the Orange Category of Industry in terms of 

the Direction dated March 7, 2016 under Memo No. B-

29012/ESS(CPA)/2015-16 passed by the Central Pollution Control 

Board. Your Appellants crave leave to produce the aforesaid Direction 

dated March 7, 2016 before the Hon'ble Tribunal at the time of hearing, 

if necessary. 

19. It is respectfully submitted that at the of assessing the Calculation of 

Environmental Cost, the Pollution Index of the residential project of the 

Appellants has been fixed as 80 as Red Category Industry by the 

Respondent No. 1. The Pollution Index of the Project of the Appellants 

should be 50 as Orange Category Industry. 



10 
20. It is submitted that the Impugned Order has been passed without 

application of mind and without application of a proper formula to arrive 

at the compensation amount. The same is also evident from the Report 

filed by the Joint Committee. 

21. The Impugned Order and the Report incorrectly record that the Solar 

Power Generating System has not been installed at the premises. 

Further, the Impugned Order and the Report fail to take into 

consideration the fact that the Project is an integrated project, and 

therefore in the absence of a permanent boundary wall, the Appellants 

are facing impediments in developing Green Belt and Avenue Plantation. 

The facts pertaining to the situation on ground are detailed below. 

22. It is also pertinent to mention that the Joint Committee of the 

Respondent No. 1 had visited the Project area of the Appellants on July 

13, 2023. In the Report, it was stated that as per the site visit and Google 

Earth Map KML file, it reveals that there is no separate boundary for 

Phase I, Phase II and Phase III. The Green Belt area for Phase I of the 

Project area is approximately 9000 Sqm area and for Phase II of the 

Project area is approximately 11,000 sqm. Thereafter, the total area of 

Green Belt of the Project area for both Phase I and Phase II is 20,000 

Sqm. 

23. It is ~~~~{,submitted that at the time of inspection conducted by 

t}#~~~~~ 1, 20,000 Sqm. Green Belt has already been 
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all eight towers in the Project. The same is equivalent to 748 KW 

electricity which is 7.48 times in excess than the actual requirement of 

100 KW as per the terms of EC. The calculation and details of installing 

agency are annexed hereto and marked as "Annexure P-15". 

31. Therefore, it is apparent that the delay in operation of the Solar System 

is not attributable to the Appellants as grant of approval by the 

Respondent No. 2 is beyond the control of the Appellants. 

32. The above situation was brought to the attention of the Respondent Nos. 

1 through reply letter dated January 11, 2024 and in the hearing dated 

February 3, 2024. However, the Respondent No. 1 has failed to take the 

same into consideration while passing the Impugned Order. Hence, the 

Impugned Order is liable to set aside, recalled or quashed on such 

ground alone. 

33. It is pertinent to note that the Impugned Order records that the Solar 

System has been installed but is not under operation due to non-

availability of permission from Respondent No. 2, however, despite such 

observation, the Respondent No. 1 has passed the Impugned Order in a 

mechanical manner. 

34. With respect to the Green Belt Development and Avenue Plantation, it is 

submitted that the Project is a large integrated project being developed 

~ developing the Green Belt from the beginning of the 

Pr~~~~boundary wall is not advisable, because such 
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greenery will get disturbed as and when the subsequent phases within 

the vicinity of the Green Belt and Avenue Plantation are taken for 

construction work or completion in the future. Therefore, the Green Belt 

and Avenue Plantation can only be fully developed by the Appellants 

where the phase wise construction along with a permanent boundary 

wall is completed. 

35. It is submitted that the Phase I of the Project was constructed in such a 

way that there is no permanent boundary wall available for developing a 

Green Belt. Therefore, only Avenue Plantation comprising of some local 

species and decorative species of plants was developed initially. 

Therefore, after completion of Phase II where some portion of a 

permanent boundary wall was available, the Appellant developed a thick 

Green Belt along such portion of the available permanent boundary wall 

with three tier plantation using local species like - Neem, Swarna-

Champa, Baku!, Karanja, Radha-chuda, Krushna-chuda, Panas, Mango, 

etc., along with Avenue Plantation. Photographs of the current three tier 

plantations indicating the Green Belt and Avenue Plantation developed 

at the Project premises are annexed hereto and marked as "Annexure P-

16". 

36. The above submissions were brought to the attention of the Respondent 

No. 1 through reply letter dated January 11, 2024 and at the time of 

~~uary 3, 2024. Further, the Appellants undertook and 

.. ,.,ol' 
.-~l'1;~~~~ent No. 1 that it would develop the requisite Green 
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Belt and Avenue Plantation as and when the future phases of the Project 

are completed, and a permanent boundary wall is available for such 

purpose. The Appellants also undertook that upon completion of the 

entire Project, the Appellants will develop the requisite Green Belt and 

Avenue Plantation along the entire boundary wall as per the EC 

requirement. 

37. However, despite the above, the Respondent Nos. 1 has passed the 

Impugned Order in a mechanical manner without taking into 

consideration the fact of the situation. Therefore, the Impugned Order is 

liable to set aside, recalled or quashed on this ground also. 

38. It is submitted that the factors on the ground, as detailed hereinabove, 

made it impossible for the Appellants to progress further in the matter. 

39. It is pertinent to note that the fact of non-availability of separate 

boundary wall for different phases of the Project was also observed by 

the Joint Committee in its Report. However, despite such observation, 

the Respondent No. 1 have passed the Impugned Order holding that the 

20% Green Belt is not achieved for Phase-1 building because the entire 

Project is an integrated and interlink building and construction project. 

On the one hand the Respondent No. 1 has agreed that the Project is an 

integrated project and on the o 

a penalty on the Appella~-
/1' 'iii // £. ·~ 
/I~ 

~' the Respondent have imposed 
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40. The above alleged non-compliances are outside the control of the 

Appellants. The Appellants undertake to complete the works within a 

time bound manner as and when the above-mentioned impediments are 

removed. 

41. It is submitted that the liability to perform its duty in terms of the action 

plan undertaken by the Appellants cannot and does not arise for the 

simple reason that the Appellants were prevented from executing the 

work despite there being a specific request to that effect. 

42. It is submitted that the operation of the Solar Power Generating System 

as well as making it functional is completely within the domain and 

discretion of Respondent No. 2 and the same cannot be interfered with 

by the Appellant. Respondent No. 2 has consciously omitted to refer the 

Appellant's side of the story and hence there is no occasion and/ or cause 

of action for the Respondent No. 1 to pass the Impugned Order in as 

much as the same is premature. 

43. It is submitted that the Impugned Order does not specify the provision 

of law under which the compensation has been calculated, therefore, the 

same is manifestly arbitrary, illegal and without any basis. 

44. It is submitted that the Impugned Order is liable to be modified, set aside, 

recalled, or quashed, on the following amongst other grounds. 
~;;,.-~-~ 
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I. FOR THAT the Impugned Order has no legs to stand on and there is no 

negligence on part of the Appellants. 

II. FOR THAT in the aforesaid EC dated March 17, 2020, it was specifically 

recorded that the total area for Phase I and Phase II of the Project was 

1,23,717 sqm. corresponding to Built up area was 73,958.9 sqm for 

Phase I and 1, 11, 945. 98 sqm for Phase II respectively. The total area 

for Phase III of the Project was 17,873.23 sqm corresponding to Built 

up area was 2,09,960.21 sqm. It was also mentioned that total green 

belt area was 30,929.22 sqm for Phase I and Phase II of the Project and 

total green belt area was 20,922.87 sqm for Phase III of the Project. 

III. FOR THAT Project being a large one, is to be developed in phases. It is 

submitted that as on date the Project Proponent has completed 2 (two) 

phases and Phase-III is under progress. Phase-III of the Project is 

expected to be completed by 2027. 

IV. FOR THAT in the aforesaid Impugned Order dated 16.03.2024, the 

residential project of the appellants has been treated as Red Category 

Unit by the Respondent No. 1 at the time of calculation of 

Environmental Compensation of Phase I Building of the Appellants. The 

residential building of the Appellants is the Orange Category oflndustry 

in terms of the Direction dated March 7, 2016 under Memo No. B-

29012/ESS(C .... >~~-V( 
'<""<f;{;'f).~ 
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ssed by the Central Pollution Control 
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V. FOR THAT at the time of assessing the Calculation of Environmental 

Cost, the Pollution Index of the residential project of the Appellants has 

been fixed as 80 as Red Category Industry by the Respondent No. 1. 

The Pollution Index of the Project of the Appellants should be 50 as 

Orange Category Industry. 

VI. FOR THAT the Impugned Order has been passed without application of 

mind and without application of a proper formula to arrive at the 

compensation amount. The same is also evident from the Report filed 

by the Joint Committee. 

VII. FOR THAT The Impugned Order and the Report incorrectly record that 

the Solar Power Generating System has not been installed at the 

premises. Further, the Impugned Order and the Report fail to take into 

consideration the fact that the Project is an integrated project, and 

therefore in the absence of a permanent boundary wall, the Project 

Proponent is facing impediments in developing Green Belt and Avenue 

Plantation. 

VIII. FOR THAT the Joint Committee of the Respondent No. 1 had visited the 

Project area of the Appellants on 13.07.2023. In the Report, it was 

stated that as per the site visit and Google Earth Map KML file, it reveals 

that there is no separate boundary for Phase I, Phase II and Phase III. 

The Green Be···l·t. ~~ssee I of the Project area is approximately 
,;'{~ ~ol~ 
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11,000 sqm. Thereafter, the total area of Green Belt of the Project area 

for both Phase I and Phase II is 20,000 Sqm. 

IX. FOR THAT at the time of inspection conducted by the Respondent No. 

1, 20,000 Sqm. Green Belt has already been completed by the 

Appellants. Rest of Green belt, in terms of the Environment Clearance 

dated 17.03.2020, could not been completed due to non-availability of 

the boundary wall of the Phase II of the site area. 

X. FOR THAT the Appellants explored the market for a good, sustainable, 

and service oriented vendor agency and after several rounds of 

discussion, including discussion with an expert from !IT Bhubaneswar, 

and the Appellants issued a Work Order dated August 19, 2022 to M/ s. 

Solar Sack to execute the job of installing the requisite solar system. 

XI. FOR THAT all installation works at the Project site were subject to 

approval of Respondent No. 2. It is submitted that all materials were 

procured by the Appellants and were ready to be installed but 

unfortunately, there was a delay in obtaining the approval of 

Respondent No. 2. 

XII. FOR THAT in the aforesaid Original Application, the appellants had 

submitted Compliance affidavit dated 15.11.2022 before the Hon'ble 

Tribunal thereby stating that the aforesaid Solar System installation 

_-,-.::~::;:_·:~;~~0 
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installation work will be subject to cooperation and perm1ss10n 

rendered and granted by the applicants, i.e., Respondent No. 2 herein. 

XIII. FOR THAT after several rounds of discussion with Respondent No. 2, 

the Appellants finally received the permission to execute the job over 

the rooftop of the Phase-I building on November 29, 2022. Thereafter, 

installation by Solar Sack was completed within two months. 

XIV. FOR THAT even though the Appellants have completed the installation 

of the entire system long back, the same is not under operation till date 

due to non-availability of permission from the Respondent No. 2. 

XV. FOR THAT the Appellants approached the Respondent No. 2 for 

obtaining the necessary approval for operating the solar system, 

however, it was informed that the Respondent No. 2 is renovating the 

water supply ring line on such rooftop and necessary clearance to make 

the installed solay system operative can only be accorded pursuant to 

completion of such renovation works. 

XVI. FOR THAT the Appellants have installed a SOLAR WATER HEATER 

· ...... 

SYSTEM for a total capacity of 22,000 litres catering to all eight towers 

in the Project. The same is equivalent to 748 KW electricity which is 

7.48 times in excess than the actual requirement of 100 KW as per the 

terms of EC. 

c., 
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XVII. FOR THAT the Appellants have installed a SOLAR WATER HEATER 

SYSTEM for a total capacity of 22,000 litres catering to all eight towers 

in the Project. The same is equivalent to 748 KW electricity which is 

7.48 times in excess than the actual requirement of 100 KW as per the 

terms of EC. 

XVIII. FOR THAT the delay in operation of the Solar System is not attributable 

·---'. 

"'-"'''' 

to the Appellants as grant of approval by the Respondent No. 2 is 

beyond the control of the Appellants. 

XIX. FOR THAT the above situation was brought to the attention of the 

Respondent No. 1 through reply letter dated January 11, 2024, and in 

the hearing dated February 3, 2024. However, the Respondent No. 1 

has failed to take the same into consideration while passing the 

Impugned Order. Hence, the Impugned Order is liable to set aside, 

recalled or quashed on such ground alone. 

XX. FOR THAT the Impugned Order records that the Solar System has been 

XXL 

\ 

installed but is not under operation due to non-availability of 

permission from Respondent No. 2, however, despite such observation, 

the Respondent No. 1 has passed the Impugned Order in a mechanical 

manner. 

FOR THAT the Project is a large integrated project being developed in 

p.flases. Therefore, developing the Green Belt from the beginning of the 
_-:-·--•*,,~ 

-~~-. , 1 along the boundary wall is not advisable, because such 
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greenery will get disturbed as and when the subsequent phases within 

the vicinity of the Green Belt and Avenue Plantation are taken for 

construction work or completion in the future. Therefore, the Green Belt 

and Avenue Plantation can only be fully developed by the Appellants 

where the phase wise construction along with a permanent boundary 

wall is completed. 

XXII. FOR THAT the Phase I of the Project was constructed in such a way 

that there is no permanent boundary wall available for developing a 

Green Belt. Therefore, only Avenue Plantation comprising of some local 

species and decorative species of plants was developed initially. 

Therefore, after completion of Phase II where some portion of a 

permanent boundary wall was available, the Appellants developed a 

thick Green Belt along such portion of the available permanent 

boundary wall with three tier plantation using local species like - Neem, 

Swarna-Champa, Baku!, Karanja, Radha-chuda, Krushna-chuda, 

Panas, Mango, etc., along with Avenue Plantation. 

XXIII. FOR THAT the Appellants also undertook that upon completion of the 

entire Project, the Appellants will develop the requisite Green Belt and 

Avenue Plantation along the entire boundary wall as per the EC 

requirement. 

XXIV. FOR_ THAT despite the above, the Respondent No. 1 have passed the 

Iwll~~·~ .' rder 
: KR SEN~·?\ 
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in a mechanical manner without taking into 
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consideration the fact of the situation. Therefore, the Impugned Order 

is liable to set aside, recalled or quashed on this ground also. 

XXV. FOR THAT the fact of non-availability of separate boundary wall for 

different phases of the Project was also observed by the Joint Committee 

in its Report. However, despite such observation, the Respondent No. 1 

has passed the Impugned Order holding that the 20% Green Belt is not 

achieved for Phase-1 building because the entire Project is an integrated 

and interlink building and construction project. On the one hand the 

Respondent No. 1 has agreed that the Project is an integrated project 

and on the other hand, the Respondent has imposed a penalty on the 

Appellants. 

XXVI. FOR THAT alleged non-compliances are outside the control of the 

Appellants. The Appellants undertake to complete the works within a 

time bound manner as and when the above-mentioned impediments 

are removed. 

XXV!l. FOR THAT the Appellants have not violated any law for the time being 

in force. 

XXVIII. FOR THAT the Impugned Order has been passed without application of 

mind and without taking into consideration the fact of the situation on 

the ground. 
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XXIX. FOR THAT the Respondent No. 1 has passed the Impugned Order 

without considering the submissions made by the Appellant. 

XXX. FOR THAT the Impugned Order records that the Solar System has been 

installed by the Appellants however the same is not operational due to 

non-availability of permission from the Respondent No. 2, however, 

despite such observation the Respondent No. 1 has passed the 

Impugned Order, which is totally contrary to the facts of the case. 

XXXI. FOR THAT the Appellants cannot be made liable to pay for purported 

non-installation of the Solar System, when in fact the Solar System has 

already been installed long back. 

XXXII. FOR THAT the Impugned Order records that the Project is an integrated 

project and therefore there is no permanent boundary available at the 

moment to develop the requisite Green Belt and Avenue Plantation, 

however, despite such observation the Respondent No. 1 has passed 

the Impugned Order in a mechanical manner. 

XXXIII. FOR THAT the Impugned Order passed is manifestly arbitrary, illegal 

and without any basis since it does not specify the provision of law 

under which the compensation amount has been calculated. 

XXXIV. FOR THAT the Impugned Order is liable to be modified, set aside, 
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XXXV. FOR THAT the Impugned Order ought to be stayed or kept in abeyance 

till the disposal of the present appeal. 

LIMITATION: 

That the instant appeal is being filed not within 30 days from the date of the 

Impugned Order dated March 16, 2024 passed by the Respondent No. 1, 

which was communicated to the Appellants on March 18, 2024. The 

Appellants have also filed an application for condonation of delay alongwith 

the instant appeal. 
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PRAYER: 

Under the circumstances, the Appellants abovenamed most humbly prays 

before this Hon'ble Tribunal to grant the following reliefs and/ or pass the 

following orders -

a. An order directing stay of the Impugned Order dated March 16, 2024 

passed by the Respondent No. 1 under Section 5 of the Environment 

(Protection) Act, 1986 till the disposal of the instant appeal; 

b. An order directing modification, setting aside, recalling and/ or quashing 

the Impugned Order dated March 16, 2024 as being unwarranted, 

unfair, unjust and/ or passed without application of mind; 

c. Ad-interim orders in terms of prayer (a) above; and 

d. Such other or further order and/ or orders, direction and/ or directions 

Hon'ble Tribunal may deem fit and proper in the facts and circumstances 

of the case. 

And your Appellants as in duty bound shall ever pray. 

iMz~~, 
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VERIFICATION 

I, Tapan Kumar Mohanty, son of Late Bansidhar Sahoo, aged about 69 years, 

resident of Jhanjirimangala Gada, Badambadi, Cuttack - 753009 and 

presently camped at 27B, Camac Street, Kolkata - 700016, do hereby verify 

that the contents of paragraphs (I) to 2 are true to my personal knowledge, 

the contents of paragraphs 3 to 17, 24, 27 to 30 and 35 are based on records 

maintained by the Appellant company and the rest are my humble 

submissions before this Hon'ble Tribunal' and that I have not suppressed any 

material fact. 

Date: 

Place: 

i ) Z-024 

LK£r'1-0'- . 

Identified by me 

~~ 

Enrolment No.: F { SS1J {3& l\ I ZJJ 11 
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Z ESTATES PRIVATE LIMITED 

To, 

The Member Secretary, 
State Level Environmental Impact Assessment Authority 
Qtr. No.- 5RF-2/I, Unit - IX 
Bhubaneswar- 22 
Orissa 

~ I 

0 

ANN£'X'Of2t- f ~i 

Dated: 0 l" Novemhcr 20 I (I 

Subject: Submission of Form I and Form !A along with scrutiny fees for Environmental Clearance 
for the Proposed liousing Project, IV1Js Z Estates Pvt. Ltd at Kalarahanga, Bhubancs;-var. 
Odis ha. 

Sir. 

Please find enclosed herewith the copy of Form I and Form I A along with a D.D. (No. 03:1445 dated 

01.l 1.2010) amounting to Rs. 5.00,000/- (Rupees Five Lakhs Only) towarils.scr\1tiny fees for the 

proposed }-lousing Pr~ject at Kalarahanga, Bhubanesv.iar by iv1/s Z, Estates Pvt Ltd. for y·our nccess3ry 
appraisal for avvard of orn.vard Environn1ental Clearance. 

'fhanking You, 

Yours Faithfully 

Z ESTATES PVT. LT!:>. 

rl.n~ ~CD/< MM-~-
~ 1 MANAGING C!REC'fCR \j 

@97+~ . ~~~;;f.~ ,,\ 
rf~"/ t>:SISKR."~.;;~I \""-'\J. 
l I QT....... .,-. \ ., rfO f N r ~, "\~9.i:'.,~ .. ,'.1.b1 ' .. l. .. '\().- ··•'-'.. ' ii 

-~Z P..e~~PtRY c ..... / .. ·' .. ii 
\ ;;. ' / / '* 31., .·~"'~:~;: 

\\. ~ ""~ ?'f, \.,/ _,;: 

\~,,~:~~~~"':::::••·:':~;;/ 
Encl:- I. Copy of Fom1 -1 and Fom1- I A 

• 
2. D.D. for Rs. 5,00,000/- towards scrutiny foes. 
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Z ESTATES PVT. LTD. 

FORM 1 AND FORM lA 

FOR PROPOSED CONSTRUCTION 
OF HOUSING PROJECT 

AT KALARAHANGA, 
BHUBANESWAR, ODHISA 

;f;~~ (October 2010) ~ <+~ 
Report Prepared by ASIS KR SEN ""ff 

t1 0 NOTARY \ 
!1 '"Jffe 1 •:eoi No,' 380211s 1 't:' ' ';;;,,, l r i ~, 

• . f'. L:,) " cJ:C\ E 1P,RY DATE 1 

S.S P.nvironics \I naia/ <Pvt. £ti:i , , 31 x22s // , 

)!n ISO 9001: 2008 Certifiea Company " -···"': ;;c>'~,/ 
Plot No: 361/2314 "Sustenance" , , ,,: ',,\,':/Y 

At/P,O: Patrapada, Dist: Khurda, Bhubaneswar-751019 , , '' ,,,; _,,_,,, 
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Form 1 and Forni lA for Construction of Housing Project at Kalara.hanga, Bhubaneswa.r 

Application for Prior Environmental Clearance (EC) 

FORM 1 
(See Paragraph - 6 Notification dtd.14'h September 2006) 

As amended to EIA Notification, 2006 issued vide S.O. 3067(E) on Dt.-01.12.2009. 

(I) Basic Information 

1. 

2. 
3. 

Name of the project/s 

S. No. in the schedule 
Proposed 
capacity/area/length/tonnage 
to be handled/command 
areanease area/number of 
wells to be drilled 

Construction of Housing 
Shopping Mall at 
Bhubaneswar 
8b 
Plot Area: 105962.1 sq.m. 

Colony and 
Kalarahanga, 

Built uo area: 244092. 7 sqrn 
Ground Coverage: 25430.9 sq.m. 
Number of DUs: 1450 units, 31 villas and 1 
mall and multiolex 

4. I New/Expansion/Modernization I New 
5. I Existing capacity/area etc. I Not applicable (new project) 
6. I Category of the project i.e. 'A' I B 

or'B' 
7. I Does it attract the general I No 

condition? If yes, please 

8. 
soeci.v. 
Does it attract the 
condition? If yes, 
soeci.v. 

9. I Location 
Plot/Survey/Khasra No. 

specific I No 
please 

Kalarahanga, Bhubaneswar, Odisha 
84(P), 86, 87, 88, 89, 90, 91, 92, 93, 94, 95, 
96, 99, 100, 101(P), 104, 105, 106(P), 107. 
108(P), 110, 111(P), 112(P), 115, 116, 120. 
128(P), 131(P), 132(P), 133, 138, 139, 141, 
142(P), 143(P), 144, 145, 146, 147, 148(P), 
149, 150, 151(P), 152, 153, 154, 155, 
156(P), 157, 158, 159, 160(P), 161, 162, 
163, 164(P), 175, 176, 177, 178, 179, 180, 
181, 182, 183, 184, 185, 186, 187, 188, 189, 
199(P),200,201, 202,203, 204, 205, 
208(P), 209(P), 210, 211, 212, 217, 232, 
233, 234,235,236,237, 238,239, 240, 241, 
242, 244, 245, 2540, 2585(P), 2586, 2587, 
2603, 2608(P),2609 

1 Tehsil Kalarahanga /·'.~ ~ ~ 0 J 
Village Kalarahanga ~::~I{~~ 

1 District Khurda /it,. "!:" / "' 
State Odisha !fr"< I p,;ys ,' R SEN T 

. ,•,':-_,-,,,, 1 "":1£7, ' .. i!) - !.·'ii]Cf2i~8 ~ 

'S.S Environics (I) Put. Ltd. ,. \ t./i·'<9_'f )f\TE . 
3: '.2.2& *'~ 

·fl JI 
~

'"·"/> 
\; /fa' 

'''>,:..:. ~:·;:···:.~·., ;~ 
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Form 1 and Forni lA for Construction of Housing Project at Kalarahanga, Bhubaneswar 

along with distance in kms. Bhubaneswar Station, 11 km 
Airport: Biju Patnaik Airport, Bhubaneswar, 
12 km 

11. Nearest town, city, District Town/ city/ district head quarter: 
Headquarters along with Bhubaneswar, District Khurda 
distance in Kms. 

12. Village Panchayats, Zilla Village: Kalarahanga 
Parishad, Municipal Local Body: Bhubaneswar Development 
Corporation, Local body Authority 
(complete postal address with 
teleohone nos. to be Qiven) 

13. Name of the applicant Z Estates Pvt. Ltd. 
14. Registered Address M4/34, Acharya Vihar, Bhubaneswar, Odisha 

-751013 
15. Address for correspondence: 

Name Sri Tapan Kumar Mohanty 
Designation Managing Director 
(Owner/Partner/CEO) 
Address M4/34, Acharya Vihar, Bhubaneswar, Odisha 
Pin Code 751013 
E-mail zestatesl@zestates.in 
Telephone No. 067 4-2540806 
Fax No. 067 4-2540698 

16. Details of Alternative Sites NA 
examined, if any. 
Location of these sites should 
be shown on a topo sheet. 

17. Interlinked Projects NA 
18. Whether separate application NA 

of interlinked project has been 
submitted? 

19. If yes, date of submission NA 
20. If no, reason. NA 
21. Whether the proposal involves The project land is in residential zone as per 

approval/ clearance under: if the City Development Plan by Bhubaneswar 
yes, details of the same and Development Authority and does not belong 
their status to be given. to any forest land and protected area hence 

(a) The forest does not attract the mentioned approvals. 
(Conservation) Act, 
1980? 

(b) The wildlife 
(Protection) Act, 1972? 

(c) The C.R.Z. Notification, 
1991? 

22. Whether there is any No 
Government Order/Policy 
relevant/ relatina to the site? --=~ 

23. Forest land involved No A~~ K(),. (hectares). 
24. Whether there is any litigation No ii /; ~+ 

ff "' • - " ~ pending against the project // n t r~.:.:;1S 31;:~1 ('\ ,, ~:·. "'-.-.\' 

and/or land in which the fl;~· (,.,e;'.;'.? r~.~'; ~ ~ 
~ S.S Environics (I) Pvt. Ltd. • 'j/i;·' (','CO: ~ d \.. \ ' ·:.:; DA?ti' !1 

1' . ..., . . j 1! 
... ' '1 '2 28 ,f . l . v 

''-----~--·"""" 

:2-:.:;~ -~~::.~··· 
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Form I and Form lA for Constructi.on of Housing Project at Kalarahanga, Bhubaneswa.r 

project is proposed to be set 
up? 

(a) Name of the Court 
(b) Case No. 
(c) Orders/directions of the 

Court. if any and its 
relevance with the 
nronosed nroiect. 

Project Cost: Rs.300/· Crores 

Activity 

1. Construction, operation or decommissioning of the Project involving 
actions, which will cause physical changes in the locality (topography, land 
use, changes in water bodies, etc.) 

SI.No. 

1.1 

1.2 

1.3 

1.4 

1.5 

1.6 

Information/Checklist 
confirmation 

Permanent or temporary change 
in land use, land cover or 
topography including increase in 
intensity of land use (with respect 
to local land use plan) 

Clearance of existing land, 
vegetation and buildings? 

Creation of new land uses? 

Pre-construction investigations 
e.o. bore houses, soil testino? 
Construction works? 

Demolition works? 

/ll S.S Environics (I) Put. Ltd. 

Yes/ 
No 

Yes 

Yes 

No. 

Yes 

Yes 

Yes 

Details thereof (with approximate 
quantities /rates, wherever 
possible) with source of 
information data 
At present the land is being used as 
agricultural purpose. Construction of 
the project will change the land use 
pattern from agricultural to 
residential. Converted Land Use 
mao is oiven in annexure IV. 
The land is filled with grasses and 
native shrubs. This will require 
clearing of the site. 
Apart from this, a patch of land 
consists of 18 banana trees, 
bamboo, tulsi and china rose. 
Since all these species are native 
and available in abundance in the 
region, loss of these plant species 
will not have any significant impact. 
There is a temporary structure used 
as security guard room and will be 
cleared during site preparation. 

The entire land has been earmarked 
for development of residential area 
by the Bhubaneswar Development 
Authoritv. 
The site is effective to sustain 
multistoried buildinq structures. 
Since the proposed project is for 
construction of residential complexes 
and mall, there will be construction 
allied activities as 
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Form I and Form lA for Construction of Housing Project at Kalara.hanga, Bhubaneswar 

Details thereof (with approximate 

SI.No. Information/Checklist Yes/ quantities /rates, wherever 
confirmation No possible) with source of 

information data 
guard room will be demolished 
before construction of the project. 
There is no other structure requiring 
demolition. 

1.7 Temporary sites used for Yes Temporary structures will include 
construction works or housing of construction of project office area, 
construction workers? labours resting area, construction of 

stores and security area. All the 
structures will be confined within the 
oroiect site onlv. 

1.8 Above ground buildings, structures Yes Above ground building structures of 
or earthworks including linear G+11, G+14, G+19 and G+24 
structures, cut and fill or towers along with 31 villas and one 
excavations mall and multiolex buildinas 

1.9 Underground works including Yes Basement will be constructed within 
mining or tunneling? the project site for parking and STP. 

There will be no mining or tunneling 
activitv 

1.10 Reclamation works? No No reclamation work will be reauired 
1.11 Dredgina? No No dredaina is reauired 
1.12 Offshore structures? No No offshore structure is reauired 
1.13 Production and manufacturing No This is a housing complex. Hence no 

processes? production or manufacturing activity 
will be take nlace. 

1.14 Facilities for storage of goods or Yes Separate material handling yard will 
materials? be made. Cement will be separately 

stored under cover in bales. Sand will 
be stacked neatly under tarpaulin 
cover. Bricks/ concrete blocks and 
steel will be laid in open. 
Storage of fuel for DG sets and 
paints will be stored separately. 
The raw material handling yard will 
be located within the project site and 
seoarated bv enclosures. 

1.15 Facilities for treatment or disposal Yes Construction Phase: 
of solid or liquid effluents? Solid Waste: 

Solid waste will include waste arising 
out from construction activities, from 
labour resting units and project office 
block. 
Construction wastes will be recycled 
as much as possible or utilized 

. 

within the project Balance waste will 
be disposed off in the Designated 
landfill site/ filling low~e~ ~ 

Operation Phase:/,&~ I 
Solid Waste: ,;1, ?".·....- • 

// ""'/~ !J .... ,,,.. - -- ~ 
ii) S.S Environics (I) Pvt. Ltd. ~{ '*"".· ( 1, )\!. 0 ~.4., ri. \-.···~ \·.·'P'·ft' ~\l 

~
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Form 1 and Forni IA for Construction of Housing Project at Kalarahanga, Bhubanesu:ar 

Details thereof (with approximate 

SI.No. Information/Checklist Yes/ quantities /rates, wherever 
confirmation No possible) with source of 

information data 
Solid waste will be collected from 
door to door basis and will be taken 
to a common point for segregation. 
Biodegradable waste will be 
composted in organic waste 
composter. Recyclable waste will be 
sold to the authorized recyclers. E-
wastes will be collected separately 
and handed off to Orissa State 
Pollution Control Board/ CPCB 
approved recycler. 

Liquid Effluent: 
Liquid waste will be in the form of 
sewage generating from the toilets 
and kitchen from the households. 
Liquid effluent will be generated 
amounting to 928.2 KLD. This will be 
treated in an in house STP with 
capacity of 1000 KLD and treated 
waste water will be obtained 
accounting to 742.5 KLD. This 
treated water will be used for 
flushing (386.7 KLD), HVAC (82.5 
KLD), Washing and cleaning 
common area (105 KLD) and 
Horticulture purpose (166.13 KLD). 
Balance 2.18 KLD water will be 
unused and will be discharaed. 

1.16 Facilities for long term housing of No The operational workers will be 
operational workers? recruited from the local area who will 

commute from their respective 
residences. 

1.17 New road, rail or sea traffic during No Not applicable 
construction or oneration? 

1.18 New road, rail, air waterborne or No Not applicable 
other transport infrastructure 
including new or altered routes 
and stations, ports, airports etc? 

1.19 Closure or diversion of existing No Not applicable 
transport routes or infrastructure 
leading to changes in traffic 
movements? . 

1.20 New or diverted transmission lines No Not applicable 
or ninelines? 

S.S Environics (I) Pvt. Ltd. 
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Form I and Forni lA for Construction of Housing Project at Kalarahanga, Bhubancsu;ar 

SI.No. 

1.21 

1.22 
1.23 

1.24 

1.25 

1.26 

1.27 

1.28 

1.29 
1.30 

1.31 

Information/Checklist 
confirmation 

lmpoundment, damming, 
culverting, realignment or other 
changes to the hydrology of 
watercourses or aquifers? 

Stream crossinqs? 
Abstraction or transfers of water 
form ground or surface waters? 

Changes in water bodies or the 
land surface affecting drainage or 
run-off? 
Transport of personnel or 
materials for construction, 
operation or decommissioning? 

Long-term dismantling or 
decommissioning or restoration 
works? 
Ongoing activity 
decommissioning which 
have an impact on 
environment? 

during 
could 

the 

Influx of people to an area in either 
temporarily or permanently? 

Introduction of alien species? 
Loss of native species or genetic 
diversity? 

Anv other actions? 

S.S Environics (l) Pvt. Ltd. 

Yes/ 
No 

No 

No 
Yes 

Yes 

No 

No 

No 

No 
No 

No 

Details thereof (with approximate 
quantities /rates, wherever 
possible) with source of 
information data 

Not applicable 

Not applicable 
The project will attract ground water 
abstraction of 773.5 KLD for 
operation of the buildings 
temporarily, till water supply is being 
done by the Public Health 
Department. 
After the supply line is in operation in 
the area, the source of water supply 
will be done through the public 
health water supply line. 
There will be no surface water 
abstraction for the proiect. 
There will be no change in the water 
bodies. 

Construction materials will be 
brought from the nearest available 
market of the same area. The 
labour, who comes from other part of 
the city will use the available public 
transport. 
Not applicable 

Not applicable 

Approx. 80-100 nos. local labours 
from nearby area will be hired in the 
construction phase during peak 
construction phase. There will be no 
influx of labours from outside the 
citv. 
Not applicable 
The project site presently has few 
banana trees, bamboo and shrubs 
that will be cleared during 

reoaration of the site. 
None 

\'6 
;, 
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2. Use of Natural resources for construction or operation of the Project 
(such as land, water, materials or energy, especially any resources 
which are non-renewable or in short supply): 

S.No. 

2.1 

2.2 

2.3 
2.4 

2.5 

2.6 

2.7 

Information/checklist 
confirmation 

Yes/ 
No 

Land especially undeveloped or I Yes 
agricultural land (ha) 

Water (expected source & I Yes 
competing users) unit: KLD 

Minerals (MT) I No 

Construction material - stone, I Yes 
aggregates, sand I soil (expected 
source) 

Forests and timber (source - MT) I Yes 

Energy including electricity and I Yes 
fuels (source, competing users) 
Unit: fuel (MT), energy (MW) 

Any other natural resources (use I Yes 
appropriate standard units) 

~ S.S Environics (I) Pvt. Ltd. 

Details thereof (with approximate 
wherever quantities 

possible) 
/rates, 

with source of 
information data 

The proposed project site was used 
for agriculture purpose. However, 
after the change in land use by the 
Bhubaneswar Development Authority 
into residential area, various 
construction activities has already 
begun in the area. 
The water requirement of 773.5 KLD 
will initially be met from the ground 
water till the site is not connected 
with the public health water supply 
line. Once the site gets connected 
with Public Health water supply line, 
ground water extraction will not be 
done. 
Not applicable 

Construction Materials includes: 

• Sand 

• Cement 

• Coarse Aggregate 

• Glass 

• Fly Ash 

• Ready Mix Concrete etc . 
All these materials will be procured 
from local market and are readily 
available. 
Use of timber is only restricted to 
doors and windows only. 
Power requirement for.the project will 
be10MVA. 
This is supported by 1 b number of 
DG sets with capacity of 3 nos. of 
380 kVA, 5 nos. of 500 kVA and 2 
nos. of 625 kVA as backup power 
suoolv durinq electricity failure. 
Solar energy will be used in different 
areas jcv·ffrEi ·:·Ei!a:ent possible/ 
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Form 1 and Form, lA for Construction of Housing Project at Kalarahanga, Bhubaneswar 

3. Use, storage, transport, handling or production of substances 
or materials, which could be harmful to human health or the 
environment or raise concerns about actual or perceived risks to 
human health. 

Information/Checklist 
confirmation 

Details thereof (with approximate 
Yes/ I quantities/rates, wherever 
No possible) with source of 

information data 
3.1 I Use of substances or materials, No This is a Housing Project and no 

which are hazardous (as per storage of hazardous chemicals (as 
MSIHC rules) to human health or per MSIHC rules) will be done, apart 
the environment (flora, fauna, and from spent oil. Suitable management 
water supplies) practice will be adopted for the same. 

It will be stored in HOPE drums and 
kept in enclosed area, under lock, 
and will be handed over to the 
authorized vendor's only. Specialized 
care will be taken to prevent leaks 
and /or spills. 
HSD (low sulphur variety) will be 
used for DG sets. However, the 
quantity stored will be below the 
threshold limit specified by the 
MSIHC rules. 

3.2 I Changes in occurrence of disease No Suitable drainage and waste 
or affect disease vectors (e.g. management measures will be 
insect or water borne diseases) adopted during construction as well 

as during operational phase which 
will restrict stagnation of water or 
accumulation of waste. This will 
effectively restrict the reproduction 
and growth of disease vectors. 

3.3 I Affect .the welfare of P.eople e.g. bYI No I Use, storage, transport, handling or 
changing living cond1t1ons? production of any harmful product is 

not envisaged from the proposed 
project. Thus no major adverse 
impacts on the hurnan health/ 
environment is expected. 
Moreover this project will provide 
employment to approx. 80-100 local 
labours during peak construction 
phase and 25-30 peoples during 
ooeration phase. 

3.4 I Vulnerable groups of people who No Not applicable as the project is just 
could be affected by the project construction of housing complex, and 
e.g. hospital patients, children, the further, there are no hospital, 
elderly etc., emergency centre, old age home or 

Jnstitutions of such sensitive kind is 

I 
/ " foc§i\8c;t~in the vicinity of the 

S.S Environics (I) Pvt. Ltd. 
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Forni 1 and Forni lA for Construction of Housing Project at Kalara.hanga, Bhuban.eswa.r 

I 3.5 ·· 1 Any other causes . I None I -- I 

4. Production of solid wastes during construction or operation or 
decommissioning (MT/month) 

S.No. I lnfor_mati~n/Checklist Yes/ 
conf1rmat1on No 

4.1 

4.2 

4.3 

4.4 
4.5 
4.6 

4.7 

I Spoil. overburden or mine wastes No 

I Municipal wastes (domestic and or I Yes 
commercial 

Hazardous 
Hazardous 
Rules) 

wastes) 

wastes (as per 
Waste Management 

Other industrial process wastes 
Surolus product 
Sewage sludge or other sludge 
from effluent treatment 

Construction or demolition wastes 

S.S Enuironics (1) Put. Ltd. 

Yes 

No 
No 

No 

Yes 

Details thereof (with approximate 
quantities/rates, wherever 
possible) with source of 
information data 
No such spoil, overburden or mine 
wastes will be generated 

Wastes includes paper, card board, 
plastic cans etc. and kitchen wastes 
from house holds. Papers card 
boards and plastic cans will be sold 
for recycling and kitchen wastes will 
be disposed in the organic waste 
composter which will be installed on 
project site. 
Expected quantity of waste likely to 
be generated from the entire 
complex will be 2.55 Tons per da 
Spent Oil from DG sets is the only 
hazardous waste generated from the 
site. This spent oil will be carefully 
stored in HDPE drums in isolated 
covered facility. This spent oil will be 
sold to vendors authorized by Orissa 
Pollution Control Board for the 
treatment of same. 
Suitable care will be taken so that 
spills/ leaks of spent oil from storage 
could be avoided. 
Not applicable 
Not aPPlicable 
Sewage generation is expected to be 
928.2 KLD and sludge generation is 
exoected to be 10.8 Tons/month 
Total construction waste generated is 
as following: 
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Form 1 and Forni IA for Construction of Housing Project at Ka.larahanga, Bhuba.neswar 

Details thereof (with approximate 

S.No. Information/Checklist Yes/ quantities/rates, wherever 
confirmation No possible) with source of 

information data 
Wood I 0.75 
Other I 3.02 
Total Construction I 302.12 Waste Generated i 

(source: as per CPHEEO manual of 
Municipal Solid Waste Management 
and TIFAC Report Abstract on 
Construction Industry) 

This type of waste will be generated 
only in the construction phase. 

4.8 Redundant machinery or No Not applicable 
eauioment 

4.9 Contaminated soils or other No Not applicable 
materials 

4.10 Aoricultural wastes No Not annlicable 
4.11 Other solid wastes No Not annlicable 

5. Release of pollutants or any hazardous, toxic or noxious substances to air 
(Kg/hr) 

S.No. Information/Checklist Yes/ 
confirmation No 

5.1 Emissions from combustion of Yes 
fossil fuels from stationary or 
mobile sources 

5.2 I Emissions from production I No 
rocesses 

5.3 I Emissions from materials handling I Yes 
including storage or transport 

5.4 I Emissions from construction I Yes 
activities including plant and 

5.5 
I eguiement I 
· Dust or odours from handling of Yes 
materials including construction 
materials, sewage and waste 

S.S Environics (I) Pvt. Ltd. 

Details thereof (with approximate 
quantities/rates, wherever 
possible) with source of 
information data 
Emission will be from 3 nos. of 380 
kVA, 5 nos. of 500 kVA and 2 nos. of 
625 kVA DG set to meet power 
reauirement as power backuo. 
Not applicable 

Restricted to the construction phase 
of the project and also limited to the 

roiect site on! 
Restricted to the construction phase 
of the project and also limited to the 

roiect site on! 
Generation of dust is likely to take 
place during construction phase of 
the project. This will be abated with 
sprinkling of water. Water sprinkling 
shall be done twice a day (i.e. in 
morning and evening) during 

summ. er .llJrY~.. . . Spri.nkling of 
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Form 1 and Forni lA for Construction of Housing Project ci-t Kalarahanga, Bhubanesu;ar 

Details thereof (with approximate 

S.No. 
Information/Checklist Yes/ quantities/rates, wherever 

confirmation No possible) with source of 
information data 
monsoon or moist weather condition. 
The supervisor in charge shall be the 
responsible to assess the condition 
and take decision regarding. 
Generation of odor likely to occur 
from sources municipal wastes. It will 
however, be the planed in such a 
way that there is no likelihood for 
sludge gathering and decomposition 
of wastes. Domestic wastes will be 
collected from the residents shall be 
brought to the central collection 
station and disposed off regularly 
through the solid waste composter; 
However, the central waste collection 
station within the project site shall be 
cleaned and disinfected everyday. It 
will also taken into consideration that 
there shall be no water logging 
especially around the waste 
collection point under any 
circumstance. 

5.6 Emissions from incineration of No Not applicable 
waste 

5.7 Emissions from burning of waste No Burning of any substances including 
in open air (e.g. slash materials, biomass, slash materials and/ or 
construction debris) construction debris will be nrohibjted 

5.8 Emissions from anv other sources No Not applicable 

6. Generation of Noise and Vibration, and Emissions of Light and Heat: 

S.No. 

6.1 

Information/Checklist 
confirmation 

From operation of equipment e.g. 
engines, ventilation plant, crushers 

S.S Environics (I) Pvt. Ltd. 

Yes/ 
No 

Yes 

Details thereof (with approximate 
quantities/rates, wherever 
possible) with source of 
information data 

During construction the machinery 
used for construction will be of 
highest standard of reputed make 
and will adhere to 
national/international standard. 
These standards itself take care of 
noise pollution control/ vibration 
control and air emission control. 

due to 
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Details thereof (with approximate 

S.No. Information/Checklist Yes/ quantities/rates, wherever 
confirmation No possible) with source of 

information data 
only. 
Source of noise in the operational 
phase will be DG sets only. The DG 
sets will be in operation during power 
failure only and will generate noise 
level of 75 dB (A) each. 
The DG sets so procured for this 
purpose shall adhere CPCB standard 
and it will also be ensured the DG set 
in operation shall be confined into 
nrooer enclosure. 

6.2 From industrial or similar No Not applicable 
orocesses 

6.3 From construction or demolition Yes Due to the various construction 
activities, there will be short-term 
noise impacts in the immediate 
vicinity of the project site. The 
construction activities will include 
the following noise generating 
activities: 
• Operation of DG sets, concreting 

and mixing 
•Excavation activities 
•Construction plant and heavy 

vehicle movement. 
It has been estimated that during 
construction period the average 
noise level will be around 75-80 
dB(A) during peak construction 
hours. 

6.4 From blasting or piling No No blasting activities will take place. 
However, piling will be required for 
structural support of the building 
blocks. 

6.5 From construction or operational Yes Vehicles like, earth movers, JCB, 
traffic compactors, trucks etc will generate 

noise due to their movement and 
oneration. 

6.6 From lighting or cooling systems Yes Water cooled structure will be 
located at the roof of the convenient 
shonnina 

6.7 From anv other sources No Not annlicable 

7. Risks of contamination of land or water from releases of pollutants into 
the ground or into sewers, surface waters, groundwater, coastal waters or 
the sea: 

S. S En.vironics (1) Pvt. Ltd. 
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Form 1 and Forni lA for Construction of Housing Project at Kalara.hanga., Bhubaneswar 

Details thereof (with approximate 

S.No. Information/Checklist Yes/ quantities/rates, wherever 
confirmation No possible) with source of 

information data 
7.1 From handling, storage, use or No No hazardous waste material will be 

spillage of hazardous materials used during construction process. 
The operation phase spent oil will be 
generated and will be handled with 
utmost care, it will be stored in HOPE 
drums stationed over paved 
platforms and will be directly 
transferred to vendors authorized to 
handle such hazardous material. 

7.2 From discharge of sewage or Yes Generated Sewage from the 
other effluents to water or the land residential and office complex shall 
(expected mode and place of be discharged into sewer line. 
discharqe) 

7.3 By deposition of pollutants emitted No No pollutants are expected to get 
to air into the land or into water emitted from this project to such an 

extent that there is likely impact of 
deposition of pollutants into land or 
water body in the down wind 
direction. 

7.4 From anv other sources No Not annlicable 
7.5 Is there a risk of long term build up No No. There are no risk of long term 

of pollutants in the environment build up of pollutants in the 
from these sources? environment from any of such source 

as in this type of project 

8. Risk of accidents during construction or operation of the Project, which 
could affect human health or the environment 

S.No. Information/Checklist Yes/ Details thereof (with approximate 
confirmation No quantities/rates, wherever 

possible) with source of 
information data 

8.1 From explosions, spillages, fires No This is a construction project for 
etc from storage, handling, use or residential housing complex and does 
production of hazardous not involve major hazardous 
substances · construction activity. Hence chances 

of explosions, spillages, fires are 
minimal. 
During construction all the labours will 
be provided with suitable personal 
protective equipment (PPE) as 
required under the health & safety 
norms. Training and awareness about 
the safety norms will be provided to 
all 3YPJ31Yis;of":,~d labours involved in 
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Form I and Form lA for ConstrUction of Housing Project at Kalarahanga, Bhuba.ncswar 

S.No. Information/Checklist Yes/ Details thereof (with approximate 
confirmation No quantities/rates, wherever 

possible) with source of 
information data 
construction. 
No major hazardous waste is being 
stored within the project site. No 
industrial or process activity is 
involved in this project hence 
chances of chemical hazards and 
accidents are minimal. However, 
suitable fire fighting measures will be 
nrovided. 

8.2 From anv other causes No Not annlicable 
8.3 Could the project be affected by Yes The project area is located at seismic 

natural disasters causing zone Ill according to Indian Standard 
environmental damage (e.g. Seismic Zoning Map. Suitable 
floods, earthquakes, landslides, seismic coefficients in horizontal and 
cloudburst etc)? vertical directions respectively, have 

to be adopted while designing the 
structures. There are no chances of 
flood and landslide in the area. 

9. Factors which should be considered (such as consequential development) 
which could lead to environmental effects or the potential for cumulative 
impacts with other existing or planned activities in the locality 

s. 
No. 

9.1 

Information/Checklist 
confirmation 

Lead to development of 
supporting. facilities, ancillary 
development or development 
stimulated by the project, which 
could have impact on the 
environment e,g .: 
• Supporting infrastructure 

(roads, power supply, waste or 
waste water treatment, etc.) 

Yes/ 
No 

Yes 

Details thereof (with 
quantities/rates, 
possible) with 
information data 

approximate 
wherever 

source of 

Appropriate infrastructure like, roads, 
power supply and waste management 
will be developed within the site so 
that chances of occurrence of any 
adverse impacts are minimized. 
During construction, about 80-100 
skilled, unskilled and professional 
work force including temporary and 
permanent employees shall be 
required. This workforce shall be 
hired locally in order to generate the 
employment to the local people. 

~~;;:~d~u~r~in';g the project operation 
#''./' · ~g purposes of day-to-day 
,.7 •. n1lai @:; ,arks about 25 to 30 
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Form 1 and Form, lA for Construction of Hous1:ng Project at Kalarahanga, Bhubaneswar 

s. Information/Checklist 
No. confirmation 

' 
• housing development 

, , -~ --------
• extractive industries 

I 

• supply industries 
. . 

• other 

9.2 Lead to after-use of the site, which 
could have an impact on the 
environment 

9.3 Set a precedent for later 
develonments 

9.4 Have cumulative effects due to 
proximity to other existing or 
planned projects with similar 
effects 

(Ill) Environmental Sensitivity 

S.No. I Areas 

1 I Areas protected under 
international conventions, 
national or local legislation for 
their ecological, landscape, 
cultural or other related value 

2 I Areas which are important or 
sensitive for ecological reasons -
Wetlands, watercourses or other 
water bodies, coastal zone, 
biospheres, mountains, forests. 

S.S Erwironics (I) Pvt. Ltd. 

Details thereof (with approximate 
Yes/ quantities/rates, wherever 
No possible) with source of 

information data 
some more employment will be 
created as a result of positive induced 
developed in the immediate vicinity of 
project site. 

Yes The project will expose international 
standard of living and ambient living 
environment to the community. The 
residential society will be equipped 
with dedicated internal road, 
adequate parking, internal water 
distribution system, fire fighting 
system, internal sewage collection 
network, rain water harvesting, 
lighting facilities and power backup 

. facility. 
No 

No 

No 

No 

No 

No 

Name/ 
Identity 

Yes 

Yes 

Not applicable 

Not applicable 

Not applicable 

--

--

--

Aerial distance (within 15 km.) 
Proposed project location 

bounda 
Nandan Kanan (3.5 km north), 
Chandka-Dhampada (7 km NW) 

Jagannathprasad R.F. (4 km SW), 
Churang R.F. (5 km NW), 
Bharatpur R.F. (5 km SW), Palla 
P.F. (1.5 km SW), Nuarally P.F. 
(6.5 km SW) 
Water bodies: 
Puri main canal (5 km NE), Daya 

~'' 
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Form 1 and Forni lA for Construction of Housing Project at Kalarahanga, Bhuba.neswar 

S.No. I Areas 

3 I Areas used by protected, 
important or sensitive species 
of flora or fauna for breeding, 
nesting, foraging, resting, over 
wintering, migration 

4 I Inland, coastal, marine or 

5 

6 

7 

8 

9 

underground waters 

State, National boundaries 

Routes or facilities used by the 
public for access to recre.ation or 
other tourist, pilQrim areas 
Defence installations 

Densely populated or built-up 
area 

Areas occupied by sensitive 
man-made land uses (hospitals, 
schools, places of worship, 
community facilities) 

10 I Areas containing important, high 
quality or scarce resources 
(ground water resources, surface 
resources, forestry, agriculture, 
fisheries, tourism, minerals} 

11 I Areas already subjected to 
pollution or environmental 
damage. (those where existing 
legal environmental standards 
are exceeded. 

12 I Areas susceptible to natural 
hazard which could cause the 
project to present environmental 
problems (earthquakes, 
subsidence, landslides, erosion, 
flooding or extreme or adverse 
climatic conditions) 

S.S Environics (I) Pvt. Ltd. 

Name/ 
Identity 

Yes 

No 

No 

No 

No 

No 

Yes 

Yes 

No 

Yes 

Aerial distance (within 15 km.) 
Proposed project location 

bounda 
Nandan Kanan area is important for 
habitat of white tigers and 
Chandka-Dhampada for elephant 
sanctuary 

Not located within 15 kms of the 
proposed project location. 
Underground water is present. The 
aquifer is about 20 m below ground 
level at the proiect site. 

The site does no fall under any 
route to any pilgrim, tourist or 
recreational area. 
No such installation is located at 
the vicinitv of the oroiect site 
The surrounding of the project site 
is vacant. There are houses/ 
colonies being constructed in the 
area. 
Hospital: KIMS (2.5 km South) 
Lingaraj Temple 14.44 km 

The area does not contain 
important, high quality or scarce 
resources. 
But the areas like Nandan Kanan-
3.5 km, Udaigiri - Khandagiri 12.4 
km and Lingaraj Temple 14.44 km 
are within 15 km of the oroiect site 

The area under study falls in Zone-
111, according to the Indian Standard 
Seismic Zoning Map. Suitable 
seismic coefficients in horizontal 
and vertical directions respectively, 
have to be adopted while designing 
the structures. 

16 
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Forni 1 and Form, lA for Construction of Housing Project at Kalarahanga, Bhubaneswar 

(IV) Proposed Terms of Reference for EIA studies 

Not Applicable, as per the Stage (2) Scoping of Clause 7, S.O. 1533, All projects 
and activities listed as Category 'B' in Item 8 of the Schedule 
(Construction!Township/Commercial Complexes /Housing) shall not require 
Scoping and will be appraised on the basis of Form 1 I Form 1 A and the 
conceptual plan. 

"I hereby given undertaking that the data and information given in the application and 
enclosures are true to the best of my knowledge and belief and I am aware that if any part 
of the data and information submitted is found to be false or misleading at any stage, the 
project will be rejected and clearance give, if any to the project will be revoked at our risk 
and cost." 

Date: 
Place: Bhubaneswar 

S.S Environics (1) Put. Ltd. 

Signature of the Proponent 
Sri Tapan Kumar Mohanty 

Managing Director 
Z Estates Pvt. Ltd. 

M4/34, Acharya Vihar 
Bhubaneswar, Odhisa 
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Form 1 and Form, JA for Construction of Housing Project at Kalarahanga, Bhuban.eswar 

Ii; Construction of Housing and Shopping Mall at Kalarahanga, Bhubaneshwar ~ 

FORM-1 A (CHECKLIST OF ENVIRONMENTAL IMPACTS) 

1. LAND ENVIRONMENT 

1.1. Will the existing land use get significantly altered from the project that is not 
consistent with the surroundings? (Proposed land use must conform to the 
approved Master Plan I Development Plan of the area. Change of land use, if any 
and the statutory approval from the competent authority be submitted). Attach 
Maps of (i) site location, (ii) surrounding features of the proposed site (within 500 
meters) and (iii) the site (indicating levels & contours) to appropriate scales. If 
not available attach only conceptual plans. 

~ Land Use: 
The proposed project site is located at Kalarahanga, Bhubaneshwar. The area 
is located in the northern part of the city. The area is demarcated for 
development of residential area by the Bhubaneshwar Development Authority. 
Since the proposed project is construction of residential complex and will be 
used for residential and shopping purpose only, the landuse conforms to the 
prescribed land use by the Bhubaneshwar Development Authority. 

~ Project Site Location: 
The project site is located at north side of Bhubaneswar along Nandan Kanan 
Road. The site is located at Latitude 20°21' N and 85°49' E. 

Plans Attached along with this report 
a) Master Plan of the area conforming to the land use: Annexure IV 
b) Site Location (Google Location): Annexure II 
c) Surrounding Features of project site within 500 m: Annexure V 
d) Contour Plan of the project site: Annexure VI 

1.2 List out all the major project requirements in terms of the land area, built up 
area, water consumption, power requirement, connectivity, community 
facilities, parking needs etc. 

4 
5 

6 I Community Facilities 

7 I Parking 

S.S Environics (I) Pvt. Ltd. 
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1.3 What are the likely impacts of the proposed activity on the existing facilities 
adjacent to the proposed site? (Such as open spaces, community facilities, 
details of the existing land use, disturbance to the local ecology). 

Since the area is demarcated as land development for residential use, there will be 
no change in the land use pattern in the area. At present, the area is still being 
developed for residence purposes. Therefore the project will not have any impact 
in the surrounding area. 

1.4 Will there be any significant land disturbance resulting in erosion, 
subsidence & instability? (Details of soil type, slope analysis, vulnerability to 
subsidence, seismicity etc may be given). 

There will be no significant land disturbance resulting in erosion, subsidence 
and instability. 

~ Soil Type: 
The soil in the area is alluvium. 

~ Slope Analysis 
The area is fairly plain land. Therefore the area is stable for construction 
purpose. 

~ Vulnerability to subsidence 
The area does not fall in the tectonic plate zone. Therefore vulnerability to 
subsidence is not anticipated. 

~ Seismicity: 
The area under study falls in Zone-Ill, according to the Indian Standard Seismic 
Zoning Map. Suitable seismic coefficients in horizontal and vertical directions 
respectively, have to be adopted while designing the structures. 

1.5 Will the proposal involve alteration of natural drainage systems? (Give details on 
a contour map showing the natural drainage near the proposed project site) 

The proposed project activities will not cause any alteration of natural drainage system. 
No changes are expected outside from project premises. The project will implement 
planned drainage system wrrhin the site and there will be a posrrive change in the 
drainage pattern. Further there will be no stagnation of water due to planed drainage 
system. Contour plan is attached as annexure VI. 

1.6 What are the quantities of earthwork involved in the construction activity-cutting, 
filling, reclamation etc. (Give details of the quantities of earthwork involved, 
transport of fill materials from outside the site etc.) 

Earthwork generated from cutting will be from excavation for basement. This will involve 
cutting of 37,000 cum of earthworks. 
Earthwork required for filling will be approximately 129500 cum. Out of this, 37000 cum 
earth will be utilized from the excavated earth from the basement and remaining 92500 
cum will be used in the form of murrum and sand that are available locally. 

·;: ; ·:c::c·c::;:;~ 
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>- Water Supply: 
During construction stage, water will be supplied by tankers and will be the 
responsibility of the contractor. Engineer in charge will be responsible person 
to supervise the restriction of use of ground water during this period. 

>- Waste Generation and Handling: 
Soil excavated will be reused for backfilling and the fertile top soil will be 
reused for horticultural purpose. Spillage of oil from the machinery will be 
properly collected and disposed off. For construction laborers, proper sanitary 
facilities & wash areas will be constructed and good hygienic conditions will 
be maintained. 

1.8 Will the low lying areas and wetlands get altered? (Provide details of how low 
lying and wetlands are getting modified from the proposed activity) 

No. Low lying area and wet lands will not get altered. 

1.9 Whether construction debris and waste during construction cause health 
hazard? (Give quantities of various types of wastes generated during 
construction including the construction labour and the means of disposal) 

The construction debris and wastes generated during construction of the project will not 
pose any health hazard. The construction debris generated from the construction project 
will be common in nature and will not cause any health hazard to associate and nearby 
population. The construction debris will be used for land leveling and landscaping 
according to its composition. Metal will be recycled. Waste concrete will be reused as 
aggregate in construction process. 
Approximately 80 - 100 labours will work during peak construction period. Proper 
sanitary facilities will be provided to Construction laborers through mobile toilets. Wash 
areas will be constructed and good hygienic conditions will be maintained. 

2. WATER ENVIRONMENT 

2.1 Give the total quantity of water requirement for the proposed project with the 
breakup of requirements for various uses. How will the water requirement met? 
State the sources & quantities and furnish a water balance statement. 

Quantity of Water Supply 

1 Dwelling Units (Non Flushing) 746.16 Fresh Water 

2 Dwelling Units (Flushing) 373.08 Recycled water 

3 Creche (Non Flushing) 2.66 Fresh Water 

4 Creche (Flushing) 1.33 Recycled water 

5 Community Centre (Non Flushing) 1.33 Fresh Water 

6 Community Centre (Flushing) 

7 Convenient Shopping (Non Flushing) 

8 Convenient Shopping (Flushing) 

9 Health Care (Non Flushing) /!Fi. t33~''"' M\ ;;it;N ll'~'iWater 
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10 Health Care (Flushing) 0.66 Recycled water 

11 Club House (Non Flushing) 4.07 Fresh Water 

12 Club House (Flushing) 2.03 Recycled water 

13 Retail Outlet (Non Flushing) 15.95 Fresh Water 

14 Retail Outlet (Flushing) 7.97 Recycled water 

15 Horticulture 166.13 Recycled water 

16 HVAC Cooling 82.5 Recycled water 

17 Road sprinkling, vehicle washing and 105 Recycled water 
sweeping of common area 

Total Water Requirement 1513.91 KLD 

It is estimated that the total water requirement for the project will be 1513.91 KLD. Out 
of this, only 773.52 KLD fresh water will be required and remaining 7 40.29 KLD water 
requirement will be met from recycling of the treated waste water from the in house 
STP. 
Till date, there is not water supply line in the area. Public Health Department, 
Bhubaneswar will be providing water supply line and will permit usage of PH supply 
after the supply line is commissioned. At present the project proponent will use ground 
water as a source of water supply for the project during operation phase. Request for 
obtaining permission from central ground water board has already been placed before 
CGWB. 
Water Balance diagram is given below: 

Domestic and utilities 
Non flushing, 7.73.52 kid 

Domestk and utilities 

1.,-,_,• ii!U Ud 

l•w.~O\l.4klcl 

'''•"•+"• r:--------------,)/f:,,tf,,,,;,;:.' R4i<ydt ,,G.76~14 : 

R«yd• 82.Skld 

' ' ' ' ' ' ' ' ' ' !..-

JFfiJiJ+;Jis'i• •J:ii!Jii2h::• .,,r---H -- -- - - n -- - -- - - - -- -

Road Sprinkling, Vehicle 
washing and common 
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Horticulture, 166.Bkld 
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2.2 What is the capacity (dependable flow or yield) of the proposed source of 
water? 

This area is underlain by semi-consolidated Upper Gondwana formations 
consisting of alternate layers of sandstone and shale (Athgarh Formations). 
Granitic rocks occur as base rock. The weathered and fractured sandstone and 
granite form the potential aquifers in this area and the aquifers in general are 
restricted within 100m depth. The yield from Gondwana rocks generally varies 
from 5 to 30 lps with the average of 6 to 8 lps. At places due abundance of shaley 
material the yield is low (1 to 2 lps). The depth of static water levels varies 
between 8 to 12m during summer and the drawdown is generally within 30m. 

2.3 What is the quality of water required, in case, the supply is not from a municipal 
source? (Provide physical, chemical, biological characteristics with class of 
water quality) 

The salient features of the groundwater quality in the study area are summarized and 
presented in the Table 6 below. 

Table 6 Statistical Analysis of Groundwater Quality in the Study Area' 

Essential Characteristics 

1 Colour 5 CL CL 
2 Odour U/O U/O U/O 
3 Taste Aareeable AL AL 
4 Turbiditv INTU) 5 2.6 4.1 
5 pH Value 6.5-8.5 7.0 6.9 

6 Total Hardness (as 
300 CaCQ3l, ma/I, max 112 92 

7 Iron <as Fel, mail 0.3 0.12 0.10 
8 Chloride (as Cl), mo/I 250 2.1 2.6 

9 Residual, free Chlorine, 
0.2 moil ND ND 

Desirable Characteristics 
10 500 87 107 
11 75 14.1 15.6 
12 0.05 BDL BDL 
13 0.1 BDL BDL 
14 200 2.4 3.1 
15 45 2.1 3.6 
16 1.0 0.14 0.21 

17 0.001 BDL 

18 0.001 
19 0.01 
20 0.01 
21 0.05 
22 0.05 
23 0.05 
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Zinc (as Zn), ma/I 
Anionic Detergents (as 
MBAS), ma/I 0.2 

ons 
·\welEat 
it~~~~~a 
0.37 

ND 

Chromium (as Cr+6), ma/I I 0.05 I 0.007 I 0.003 
Mineral Oil, ma/I I 0.01 I ND I ND 
Alkalinity , ma/I I 200 I 31 I 42 
Aluminium as Al, mg/I I 0.03 I 0.002 I BDL 
Boron ma/I I 1 I 0.17 I 0.35 

It is clear from the above result that the ground water quality in the project site is 
potable 

How much of the water requirement can be met from the recycling of treated 
wastewater? (Give the details of quantities, sources and usage) 

Out of 1513.91 KLD, 773.52 KLD water will be met from fresh water. Waste water 
generation is expected to be 928.2 KLD. Treated waste water generated from STP will 
be 742.5 KLD. Out of this, 740.29 KLD treated waste water will be recycled in the form 
offlushing water, horticulture, HVAC cooling and vehicle washing and cleaning. 
Therefore, 99.7 percent of the treated waste water obtained will be utilized for various 
purpose within the project site. 

2.5 Will there be diversion of water from other users? (Please assess the impacts of 
the project on other existing uses and quantities of consumption) 

There will be no diversion of water from other users. Since the area is demarcated as 
residential zone by BOA, and there is no extensive development in the area, impact on 
other user is not anticipated. 
Further, ground water as a source will be temporary. Once the PH water supply 
connection is being implemented, water supply will be carried out from the PH supply 
only. 

2.6 What is the incremental pollution load from wastewater generated from the 
proposed activity? (Give details of the quantities and composition of wastewater 
generated from the proposed activity) 

Total quantity of waste water generated from the project site is 928.2 KLD. This waste 
water will be treated within the site by a 1000 KLD capacity STP. The treated waste 
water generated from the STP will be 742.57 KLD. Out of this 740.29 KLD water will be 
recycled back for various utilization and accounting to 99.7 percent recycling. Only 2.18 
KLD treated waste water will be available for discharge. 
Therefore, there will not be much incremental pollution load from waste water 
generation. 
Composition of the treated waste water will be: 
BOD - less than 5 mg I /ff 
TSS - fess than 10 mg I /ff 
PH-6.5-7.5 
Turbidity - < 2 NTU 
E-Coli = None 
Cf- > 1 mg/I. 
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2.7 Give details of the water requirements met from water harvesting? Furnish 
details of the facilities created. 

Stonn water from terraces, garden and paved areas will be collected through rainwater 
down take pipes and connected to nearest deep drain with 150-200 mm dia pipes. The 
channels will lead to twenty six numbers of rain water harvesting pits. The pits will have 
an effective dia of 4 m with effective depth of 4 m. The pits will be laid with 500 mm thick 
layer of 1.5-2.0 mm average dia coarse sand, over 500 mm thick layer of 5-10 mm dia 
gravels, which, in tum will be laid on 500 mm thick layer of 10-30 mm dia loose 
boulders. A perforated PVC pipe of 150 mm dia, laid inside a 2500 m dia bore, will 
transfer the excess rain water to sandy layer. Casing will be provided with cleansed pea 
gravel of 3-6 mm average dia. It is estimated that annually recharge potential will be 
13938.43 cum/year .(after considering 20% of water loss). 
For collecting stonn water, stonn water drainage network will be provided during the 
design stage as per the guidelines defined by the CGWB. In the project design, it shall 
be ensured that no mixing of the stonn water with waste effluent takes place. All the 
stonn water will be diverted to rain water-harvesting pits proposed in the complex. 
The runoff so collected will pass through sedimentation, oil and grease trap before its 
fall into rain water harvesting pits. 
The depth of the borewells will be 5 m above the ground water aquifer. 

2.8 What would be the impact of the land use changes occurring due to the 
proposed project on the runoff characteristics (quantitative as well as qualitative) 
of the area in the post construction phase on a long term basis? Would it 
aggravate the problems of flooding or water logging in any way? 

The project site is comparatively plain land. The surrounding area of the project site is 
vacant and not yet being developed. Therefore there will be no impact on the runoff 
characteristics of the area in the post construction phase on a long tenn basis. 

2.9 What are the impacts of the proposal on the ground water? (Will there be tapping 
of ground water; give the details of ground water table, recharging capacity, and 
approvals obtained from competent authority, if any) 

Ground water will be used temporarily till permanent water supply connection is 
done from the PH department. 

Quantity of ground extraction for operation purpose will be 773.52 KLD. Ground 
water is available at a depth of about 30 m during summer season. 
Request for approval from CGWB is in place for ground water extraction. 

2.10 What precautions/measures are taken to prevent the run-off from construction 
activities polluting land and aquifers? (Give details of quantities and the 
measures taken to avoid the adverse impacts) 

During the construction phase, the entire site will be enclosed by boundary wall at the 
very first stage. This will enable enclosure of the entire site from the surrounding. 
Proper drainage arrangement will be made within the project site to let the free flow for 
the runoff. · ,. 
No waste will be allowed to be dumped in open land 
Oil, grease, paints and other spill-able materials 
concrete base. 

,, ~/placed MOPE liners or on 
t ~ ,. _,;_ 

IO· / .. 
f 
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Mobile toilets will be placed to avoid any fecal and urinal contamination. 
Construction of basement will be taken over during non-monsoon period. 
Application of these measures will avoid run-off contamination of land and aquifers. 

2.11 How is the stonn water from within the site managed? (State the provisions 
made to avoid flooding of the area, details of the drainage facilities provided 
along with a site layout indication contour levels) 

There will be a provision of stonn water drain along the site. Storm water from run offs 
will be collected and chanelized to rain water harvesting pits. Water so collected will 
pass through de-silting-cum-filter chamber. 

2.12 Will the deployment of construction laborers particularly in the peak period lead 
to unsanitary conditions around the project site (Justify With proper explanation) 

There will be no labour camp within the site. However, temporary rest rooms, office and 
first aid/ safety office will be provided on site. Proper sanitation facility will be made 
available on site by providing mobile toilets. 

2.13 What on-site facilities are provided for the collection, treatment & safe disposal 
of sewage? (Give details of the quantities of wastewater generation, treatment 
capacities with technology and facilities for recycling and disposal) 

It is estimated that 928.22 kid waste water will be generated during the operation phase 
of the project. The waste water will be treated in an STP of 1000 KLD capacity which 
will be installed within the project site. Proper sewerage collection network will be 
provided within the project site. 
After treatment, 742.57 kid treated waste water will be generated. This water will be 
utilized for various purposes such as flushing, HVAC cooling, horticulture etc. 
For this purpose, treated water storage tanks will be provided along with dual plumbing 
lines for flushing and sprinkler system for horticulture purposes. 
The STP design is attached as Annexure IX. 

2.14 Give details of dual plumbing system if treated waste water is used for flushing 
of toilets or any other use. 

Flushing water requirement for the project (including residences, community, 
shopping and other utilities) during operation phase is 386. 76 KLD. This 
requirement will be met from recycling the treated waste water generated from the 
STP. 
There will be a separate treated water storage tank for storing the treated waste 
water. There will be a separate pipeline leading to the roof top flushing water tank. 
This pipeline will be painted in order be identified as dual plumbing line for future 
servicing purpose. 

3. VEGETATION 

3.1 Is there any threat of the project to the biodiversity? (Give a description of the 
local ecosystem with its unique features, if any) 

The proposed project area is located within an urba 
plant or animal species in the region. The being u 
the path of any migratory species. There are 9f 
protected area within the vicinity of the pro~' ,. 

!f 

S.S Environics (I) Pvt. Ltd. 25 



f;£ 

Form, 1 and Form, lA for Construction of Housing Project at Kalarahanga, Bhubanes;l)ar 

Nandan Kanan and is located 3.5 km in the northern side of the project site. No threat 
to biodiversity is envisaged due to commencement of the project. 

3.2 Will the construction involve extensive clearing or modification of vegetation? 
(Provide a detailed account of the trees & vegetation affected by the project) 

The project sfte is covered wfth sporadic grasses, shrubs and bushes. Some plantation 
includes banana (18 numbers) and bamboo is observed at the project site. Shrubs 
include china rose, tulsi etc have been found existing at the project sfte. 

These will be required to be cleared during the time of site preparation. 

Further to this, after the site is being developed, there will be plantation of 933 number 
of native trees and this will ensure increase in tree plantation. 

3.3 What are the measures proposed to be taken to minimize the likely impacts on 
important site features (Give details of proposal for tree plantation, landscaping, 
creation of water bodies etc along with a layout plan to an appropriate scale) 

The project sfte is 105962.07 sqm. The project will have area under green of 41534.173 
sqm accounting to 39.19 percent of the plot area. 
Out of this, area dedicated for tree plantation will include 23325 sqm accounting to 
56.15 percent of the green area. Total 933 number of native tropical deciduous trees 
will be planted within the project sfte. 
About 8099.17 sqm area will be dedicated for shrubs and remaining 10110 sqm area 
will grass cover for park, open spaces etc .. 

4. FAUNA 

4.1 Is there likely to be any displacement of fauna-both terrestrial and aquatic or 
creation of barriers for their movement? Provide the details. 

No fauna has been recorded from the project inftuenced area. Since this site is not 
a natural host to any sensitive creature. Therefore, no fauna! habitat is likely to be 
effected due to construction of the proposed building. 

4.2 Any direct or indirect impacts on the avifauna of the area? Provide details. 

No direct or indirect impact on the avifauna of the area is envisaged. 

4.3 Prescribe measures such as corridors, fish ladders etc. to mitigate adverse 
impacts on fauna. 

Measures such as corridors, fish ladders are not applicable for this project. 

5. AIR ENVIRONMENT 

5.1 Will the project increase abnospheric concentration of gases and result in heat 
islands? (Give details of background air quality levels with predicted values 
based on dispersion models taking into account the increased traffic generation 
as a result of the proposed constructions) 

;; 
;, 
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The project will not have much impact on the concentration of gases as this project is 
being developed for residential purpose. 
Heat island: 
About 39.19 percent of the project area will have green cover. Therefore, there will be 
minimum heat island effect due to the project. 

Background air quality levels is given in the following Table: 8 

Table 8: Background air quality* 

. -·-· --······ ·-· -- . ~---· _.. • •••1u ""I 
SI. Location Code Maximum No. 
1. Inside Proiect area A1 69.00 
2. Patia villaae A2 67.00 
3. Kalarahanna A3 BS.00 
4. KllTS Camnus A4 79.00 
S. Bhabaniour AS 74.00 
B. Patharanadia AB B3.00 
7. Kalvanour A7 B7.00 
Source: S. S Environics (/) Pvt. Ltd, BBSR 

Period: March-May'2010. 

Site Specific AAQ Data 

Table: Summarized Results of PM2.s (µg/m3
) 

Minimum 

48.00 

44.00 
43.00 
S3.00 
S2.00 
44.00 
45.00 

Average 
98 

Percentile 

S8.23 67.SO 

S6.62 6B.SO 
S4.6S B4.00 
68.12 78.SO 
B3.81 74.00 
S2.12 B1.50 
SS.9B B7.00 

SI. 
I 98 

Location Code Maximum Minimum Average I Percen No. 
tile 

1. Inside Proiect area A1 4S.30 
2. Patia villaae A2 42.80 
3. Kalaradhana A3 41.20 
4. KllTS Camous A4 SS.10 
s. Bhabaniour AS 46.10 
6. Patharanadia AB 42.10 
7. Kalvannur A7 42.SO 

Source: S.S Environics (/)Pvt. Ltd, BBSR 

Period: March-May'2010. 

Site Specific AA Q Data 

Table: Summarized Results of S02 (µg/m3) 

SI. Location Code Maximum No. 
1. Inside Proiect area A1 9.30 
2. Patia villaae A2 7.SO 
3. Kalaradhana A3 6.SO 
4. KllTS Campus A4 10.20 
s. Bhabanipur AS 10.40 <> 
6. Patharaaadia AB B .. s.rf< ' 
7. Kalvanour A7 fii:-30 \' ~-~ 

31.20 37.99 
29.70 34.B7 
28.60 34.30 
3B.BO 4B.10 
31.SO 39.2S 
28.30 34.44 
28.80 34.72 

Minimum Average 

4.70 7.09 
4.BO B.2B 
4.70 S.S3 
S.80 7.84 

---_::~~¢ 7.68 
r 4.oe: ,,., ··~:.5.3B 

~·· 4:-So<'.~' t :&74 
!' .. --."'/ '·~ -~~~~-\\ 
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4S.20 
42.00 
40.50 
SS.OS 
4S.8S 
41.BS 
42.2S 

98 
Percentile 

9.00 
7.40 
B.SO 
10.00 
10.10 
B.6S 
8.80 
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Source: S. S Environics (/) Pvt. Ltd, BBSR 

Period: March-May'2010. 

Site Specific AAQ Data 

Table: Summarized Results of NOx (µg/m3) 

SI. Location Code Maximum 
No. 
1. Inside Proiect area A1 14.SO 
2. Patia villaae A2 14.SO 
3. Kalaradhana A3 14.30 
4. KllTS Campus A4 18.SO 
S. Bhabanipur AS 1S.20 
S. Patharaaadia AS 12.40 
7. Kalvanour A7 1S.20 

Source: S.S Environics (/)Pvt. Ltd, BBSR 

Period: March-May'2010. 

Site Specific AAQ Data 

BDL-9 µg/m3 

Table: Summarized Results of CO (mglm3
) 

SI. Location Code Maximum 
No. 
1. Inside Proiect area A1 0.170 
2. Patia villaae A2 0.1SO 
3. Kalaradhana A3 0.1SO 
4. KllTS Campus A4 0.190 
S. Bhabaniour AS 0.1SO 
s. Patharaaadia AS 0.13 
7. Kalvanour A7 0.1S 
Source: S. S Environics (lj Pvt. Ltd, BBSR 

Period: March-May'2010. 

Site Specific AAQ Data 

BDL - 0. 1 mg/m3 

Minimum Average 
98 

Percentile 
9.80 11.88 14.40 
9.SO 11.S7 14.10 
9.SO 12.00 14.2S 

11.70 1S.44 18.40 
9.SO 11.93 14.7S 
BDL 10.33 12.3S 
9.80 12.43 1S.OS 

Minimum Average 
98 

Percentile 
0.110 0.137 0.16S 
0.110 0.130 0.1SO 
0.100 0.121 0.1SS 
0.110 0.1S2 0.18S 
0.110 0.129 0.1SS 
BDL 0.11 0.13 

0.11 0.13 0.1S 

It is observed from the data that maximum values of PM 2.S, PM 10, S02 NOx 
and CO values are with in the prescribed standards. 

Air quality dispersion model is attached as Annexure XII. 

5.2 What are the impacts on generation of dust, smoke, odorous fumes or other 
hazardous gases? Give details in relation to all the meteorological parameters. 

No such impacts are envisaged such as smoke odour or hazards gases. Only 
source of air emissions area from the DG stacks. ill be equipped 
with pollution control measures and the exhaus i~~nc#{ , IB,prescribed 
limit. ,, • ~-....... .f· \ • / At.. "'« ~~. ', \ 
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5.3 Will the proposal create shortage of parking space for vehicles? Furnish details 
of the present level of transport infrastructure and measures proposed for 
improvement including the traffic management at the entry & exit to the project 
site. 

The project site provides sufficient parking space in the form of basement parking 
and surface parking. Parking has been provided separately for shopping and 
commercial area and also for visiting population. The parking provided conforms 
to the BDA bylaws. Details of the parking are given below. 

Requirement as BDA bylaws: 
Parking area for apartments: 65231.934 sqm (30% of builtup area) 
Parking area for retail outlet 6131.5496 sqm (60% of builtup area) 

Parking provided: 
Residential (at basement): 56633 sqm (1750 ECS) 
Residential (on surface): 9000 sqm (330 ECS) 
Total: 65633 sqm (2080 ECS) 

Retails (at basement): 5020 sqm 
Retail (on surface): 1700 sqm 
Total: 6720 sqm 

5.4 Provide details of the movement patterns with internal roads, bicycle tracks, 
pedestrian pathways, footpaths etc., with areas under each category. 

There will be 5 m, Sm and 7.5 m wide road for internal movement. This will enable 
free movement of traffic. The roads will also have pavements for pedestrian 
pathways and footpaths. 

5.5 Will there be significant increase in traffic noise & vibrations? Give details of the 
sources and the measures proposed for mitigation of the above. 

It is envisaged that there shall be maximum movement of light motor vehicles and 
2-wheelers inside the complex campus, hence this will have insignificant rise in 
noise level. Moreover, this will be further minimized by plantation on the sides of 
internal roads, on the open spaces inside and around the periphery of whole 
complex. Proper maintenance of the internal roads will be carried out and 
Informatory signboards shall be provided to encourage vehicle owners to maintain 
their vehicle, not to blow horns and follow the emission standards fixed by 
Government Authorities. Ambient noise level monitoring has been carried out at 
the study area. 

5.6 What will be the impact of DG sets & other equipment on noise levels & vibration 
in & ambient air quality around the project site? Provide details. 

There will be 10 number of DG sets. The capacity of the DG sets are 3 number of 380 
kVA, 5 number of 500 kVA and 2 number of 625 kVA DG sets procured will be silent 
type and will maintain CPCB noise emission criteria. 
All the DG sets will be kept within acoustically enclosed c.b~ 
Further the DG sets will be equipped with inbuilt ~riven 
emission will conform to the CPCB prescribed st9¢~sl. ~-· _ 
The operation of DG sets will not have severe1~~~~~ e .,. 
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6. AESTHETICS 

6.1 Will the proposed constructions in any way result in the obstruction of a view, 
scenic amenity or landscapes? Are these considerations taken into account by 
the proponents? 

There are no scenic amenity or landscape near the project site. 

6.2 Will there be any adverse impacts from new constructions on the existing 
structures? What are the considerations taken into account? 

There are no existing structures within and adjoining the project site. 

6.3 Whether there are any local considerations of urban form & urban design 
influencing the design criteria? They may be explicitly spelt out. 

Bhubaneswar is a city which is rapidly expanding its urbanization and today has 
become at par with many A Class cities in India. In this preview, the modem-urban 
infrastructure system has already been developed within the city. The proposed project 
conforms to the modem development plan of the city. 

6.4 Are there any anthropological or archaeological sites or artifacts nearby? State if 
any other significant features in the vicinity of the proposed site have been 
considered. 

No anthropological or archeological site is envisaged within the vicinity of the project 
site. Therefore no impact for the same is envisaged. However, places like Udaigiri, 
Khandagiri and Lingaraj Temple are far away from the project site and not visible. 

7. SOCIO-ECONOMIC ASPECTS 

7.1 Will the proposal result in any changes to the demographic structure of local 
population? Provide the details. 

The area and the surrounding is scantly populated as the area has been newly 
demarked as residential area by the BOA. 

During peak operation phase of the project, it is estimated that 80-100 number of 
labours will be working in the project site. This will attract establishment of small shops 
in the surrounding. This development will also get enhanced as it is expected that the 
area will attract further development for residential purpose. 
During operation phase, it is estimated that about 10220 persons will reside within the 
residential complex. This will lead to increase in population in the area. 

7.2 Give details of the existing social infrastructure aroun~--~~sed project. 

/ . . "¥! ~:"'-~ At present the area is undeveloped. There is now \[, s~lt a Q, connection 
in the area. Since the area has been identifie_?~~-~. elopeie i~ tial area, 
rapid development of residences are coming u __ P_ ... !trit¥un:®19<;ii_ •. _ :_Wl'PSS""E''N~ 7..:::.. '{, . u1 ..... 

ff f Reo:1 ;; ·l _.., ,, - .. 
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The area will be connected wtth Public Health water supply and sewerage network. 

7.3 Will the project cause adverse effects on local communities, disturbance to 
sacred sites or other cultural values? What are the safeguards proposed? 

The proposed construction will not have any adverse effects on local communities, 
disturbance to sacred sttes and other cultural values. 

8. BUILDING MATERIALS 

8.1 May involve the use of building materials with high-embodied energy. Are the 
construction materials produced with energy efficient processes? (Give details 
of energy conservation measures in the selection of building materials and their 
energy efficiency) 

The major materials required for construction of the proposed project will be steel, 
cement, bricks, concrete, metal, flooring tiles/stones, sanitary and hardware ttems, 
electrical frttings, water, etc. 
All the items to be used in the proposed project will be as per the national building code 
specification. If the building materials wtth high-embodied energy are locally available, it 
will be used in construction. Ready mixed concrete will be used in construction. 

It will also be ensured that fly ash will be used in the concrete, beams and columns up 
to 25 percent. Laboratory tests will be done to check the load bearing capacity of such 
structures. 

8.2 Transport and handling of materials during construction may result in pollution, 
noise & public nuisance. What measures are taken to minimize the impacts? 

> Mitigation Measuresfor Air Pollution during Construction Stage 
Air Quality around the project stte will be adversely impacted during construction 
stage. Various construction activities especially related to handling of loose material 
like to cause generation of fugttive dust, that adversely impact the air quality of the 
surrounding area of the project srre. To minimize such impact following measures 
shall be taken: 
All the loose material either stacked or transported shall be provided wrrh surrable 
covering such as tarpaulin, etc. Water sprinkling shall be done at the location where 
dust generation is anticipated. To minimize the occupational health hazard, proper 
personal protective gears i.e. mask shall be provided to the workers who are 
engaged in dust generation activity. 

> Mitigation Measures for Noise Pollution during Construction Stage 
During the construction stage, expected noise levels shall be in the range of 80-85 
dB(A) which will decrease with increase in distance as per the Inverse Square Law. 
Administrative as well as engineering control of noise will be implemented. Isolation 
of noise generation sources and temporal differentiation of noise generating 
activrries will ensure minimum noise at receiver's end. To prevent any occupational 
hazard, ear muff I ear plug shall be given to the workers working around or 
operating plant and machinery emi~ing h' ~leu~-c Use of such plant or 
machinery shall not be allowed durin · ~r. t{;~fEjfu1:):~l<;mning of machinery 
operation and scheduling of operatic ~ . · ~~'.;:'f~~~.~ch impact . 
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8.3 Are recycled materials used in roads and structures? State the extent of savings 
achieved? 

As there is no availability of recyclable building material in the vicinity of proposed 
project site so recyclable materials cannot be used in the construction process of 
proposed project. 

However, bricks made from the fly-ash will be used for construction of pavements, side 
walls, boundaries for parks etc. Flush doors (made of waste wood) will be used for 
doors in the buildings. Readymade concrete (RMC) will be used in construction. 

8.4 Give details of the methods of collection, segregation & disposal of the garbage 
generated during the operation phases of the project 

As per the manual on municipal solid waste prescribe my Central Public Health and 
Environmental Engineering Organization (CPHEEO), the quantity of solid waste 
generated varies between 0.2 - 0.6 kg/capita/ day. The solid waste will comprise 
biodegradable waste e.g. domestic waste, food waste, horticultural waste etc. and 
recyclable waste, like plastic, paper etc. For estimating the quantum of waste 0.35 
kg/capita/day waste has been considered Table 10. 

Table 10: Estimated Quantities of Solid Waste Generated during Operation Phase 

Inert 

Waste Management: 
Municipal Solid Waste 

In residential complex, private sweepers are generally engaged for handling domestic 
waste, which should identify appropriate site for keeping bin/container for the collection 
of waste. 

Appropriate site for keeping bin/container for the collection of waste has be identified on 
the basis of use. 

Adequate number of collection bins separately for biodegradable and non­
biodegradable waste shall be provided as per The Municipal Solid Waste (Management 
and Handling) Rule, 2000 will be provided. Waste form such bin shall be collected 
separately on daily basis. 

All the collection bins will be property maintained and cleared on regular basis. 

The solid waste will be collected and taken to a separate centralized collection facility 
within the project site. 

Final segregation of solid waste into biodegradable, non-biodegradable, and inert 
fraction into the centralized collection fraction 
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9. ENERGY CONSERVATION 

9.1 Give details of the power requirements, source of supply, backup source etc. 

9.2. 

What is the energy consumption assumed per square foot of built-up area? How 
have you tried to minimize energy consumption? 

~ Power requirement and Source of Supply: 
For the project power will be supplied electricity board. 
The total power required for the project is estimated to be as around 1 O MVA. 
Appropriate arrangements for drawing power from electrical sub-stations (ESS) and 
suitable distribution arrangements will be made. There will be 1 O number of 1250 
kVA and 2 numberof750 kVA transformers in the ESS. 
Backup Source: 
The entire load of the complex will be provided with ample standby power supply. 
Power back up system has been provided by 3 No's 380kVA +5 No's 500kVA + 2 
No's of 625 kVA. Upon mains failure DG set will start automatically and feed to 
common area lighting, street lighting, water supply pumps and lifts. Fuel for DG sets 
will be HSD (low Sulphur variety). 
As per the latest CPCB norms DG sets have to be installed in acoustic enclosure 
and silencer. 

~ Energy Conservation Measures & Management Plan: 
In the Operational Phase, appropriate energy conservation measures & 
management plan will be adopted in order to minimize the consumptions of non­
renewable fuel. The following measures are suggested to be adopted. 
Compact fiuorescent lamps will be used in place of incandescent and T5 CFLs with 
retrofitting instead of halogen lamps in all common areas and basement parking. 
Energy conservation measures includes: 
a The water supply pumping system shall be provided with variable speed drive 

to conserve energy at part load. 
a It is suggested to replace the 250 W high pressure sodium lamps to 85 W 

CFL lights by retrofitting, replace 60 W bulbs to 15 W CFLs and 40 W tube 
lights to 28 W T5 luminaries. 

a Roof and wall insulation shall be planned to conserve energy. 
a Capacitor banks shall be planned for improving the power factor of the power 

supply. 

Solar energy will also be used to meet electricity requirements as it would reduce 
dependence on non-renewable sources of energy and make environment cleaner. 
Solar street lights will be installed within the building complex. The street lamps will 
be equipped with solar panel for lightening purpose. Fifty percent of the solar 
street lights will also have direct connection to the power supply and will be 
used only during emergency condition(s) i.e. during failure of the solar 
panel(s). 

The DG sets shall be automatically controlled to optimize the usage based on the 
actual load requirement at any given time. 
These measures will effectively cut down the electricity/ diesel consumption . 

. _.-_:.:-,:;::;:;:'.::-;:.·~::::::-..~ 
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II) Capacity: 3 No's 380kVA +5 No's 500kVA + 2 No's of 625 kVA 

9.3 What are the characteristics of the glass you plan to use? Provide specifications 
of its characteristics related to both short wave and long wave radiation? 

Since the building is residentialbuilding, glass used will be normal glass. Further, in the 
residential buildings and shopping centre, the glass to wall ratio is less than 40 %. 

However the glass used for shopping area will be 6 mm tinted glass. The 
characteristics of the glass is given in annexure XXlll. 

9.4 What passive solar architectural features are being used in the building? 
Illustrate the applications made in the proposed project. 

The towers and the buildings have been designed in the east - west direction. with 
maximum exposure in the north and south direction. 

9.5.1 Does the layout of streets & buildings maximize the potential for solar energy 
devices? Have you considered the use of street lighting, emergency lighting and 
solar hot water systems for use in the building complex? Substantiate with 
details. 

There are provisions for solar street lights. Solar street lights will be placed in 100 m 
distance from each other. 

9.6 Is shading effectively used to reduce cooling/heating loads? What principles 
have been used to maximize the shading of Walls on the East and the West and 
the Roof? How much energy saving has been effected? 

The buildings have been designed along the east west direction, with maximum 
exposure in the north south direction. 

9.7 Do the structures use energy-efficient space conditioning, lighting and 
mechanical systems? Provide technical details. Provide details of the 
transformers and motor efficiencies, lighting intensity and air-conditioning load 
assumptions? Are you using CFC and HCFC free chillers? Provide 
specifications. 

9.8 

In the residential buildings, air condmoners will be installed by the dwellers. All room air 
conditioning system are being manufactured and available in the market are of four star 
and five star rating. Therefore, these are energy efficient systems. 
The shopping area will have HVAC system. The HVAC system will be water cooled, 
with minimum efficiency of 3.05 COP, timer controlled device, insulated piping and 
ducts and proper sealing between the ducts, Air and Hydronic system balancing etc. 
The hydronic system will be variable flow type. The condensers will be located away 
from heat discharge from nearby systems. 

What are the likely effects of the building acti · ".in altering the micro-climates? ,,, .. ' 

Provide a self assessment on the likely imP, ~tile proposed construction on 
creation of heat island & inversion effects ~'j·/ · 
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The proposed project is the construction of residential complex due to which there will 
not be any significant effects on the surrounding environment of proposed project. 
Further the project will envisage 39.19 percent as green area. All pavements will be soft 
pavement instead of hard pavement. In addition, the surface parking will be soft parking 
instead of hard parking. 

9.9 What are the thennal characteristics. of the building envelope? (a) roof; (b) 
external walls; and (c) fenestration? Give details of the material used and the U­
values or the R values of the individual components. 

The building envelope for external walls will be made of concrete and steel. The R­
values for concrete range from 0.78-1.25 K.m2.W-1 that for steel range from 1.07-1.25 
K.m2.W-1, and for bricks approx. 0.87 K.m2.W-1. 

9.10 What precautions & safety measures are proposed against fire hazards? Furnish 
details of emergency plans. 

9.11 

9.12 

In design component of the project, adequate measure has being taken as per the 
provisions of the National Building Code (SP 7: 1983 Part IV Amendment No 3 of 
January 1997 to provide for fire protection services. Sufficient quantity of water will 
be stored within the premise to subdue fire if at all required. Water will be supplied 
from the under ground water storage reservoir. Apart from providing sufficient 
water for firefighting, other measures that have been considered includes: 

? Minimum six meter wide internal approach road shall be kept free of all 
hindrances such as planters, parking, street light stands, chajjas etc. for 
easy movement of vehicles 

? All the building blocks will be provided with open set back area as per 
Building Bye Laws 

» All the blocks have been designed in such a way that every block is 
accessible to fire engines through approach road width 

? The internal road will have sufficient load bearing capacity to withstand 
fire engines 

? The building materials shall be of appropriate fire resistance standard. 
Further, design shall include provision for the following: 

? The electrical systems shall be provided with automatic circuit breakers 
activated by the rise of current as well as activated by over current. 

? Fire detection systems 
? Fire Alarm systems at appropriate places 
» Means of escape, 
» Access for fireman 
? Adequate fire fighting requirement shall be taken into account while 

designing the electrical distribution system 

If you are using glass as wall material provides details and specifications 
including emissive and thennal characteristics. --~ 

~Ko,~-~. 
The project will not have glass as wall material. ~ ~:~" 4t, \:, 
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The source of air infiltration into the building are the openings/ gaps in the doors and 
windows and ventilation. 
The construction of the doors and windows will be carefully done to avoid formation of 
any gap. Special care will be taken for ventilations and gaps in the east-west direction 
of the gaps. 
All the ventilation will have fenestrations especially in the east-west openings. 

9.13 To what extent the non-conventional energy technologies are utilised in the 
overall energy consumption? Provide details of the renewable energy 
technologies used. 

The project will have solar street lights and solar lights at open spaces. 

10. Environment Management Plan 

1. 

The Environment Management Plan would consist of all mitigation measures for 
each item wise activity to be undertaken during the construction, operation and 
the entire life cycle to minimize adverse environmental impacts as a result of the 
activities of the project. It would also delineate the environmental monitoring 
plan for compliance of various environmental regulations. It will state the steps 
to be taken in case of emergency such as accidents at the site including fire. 

Air Emission 

Table F2-13: Environment Management Plan 

are 
Operated within 
specified design 

arameters. 

Vehicle trips to be 
minimized to the 
extent 
Possible 

Any dry, 
materials 
in 
containers 
prevented 
blowina. 

dusty 
stored 
sealed 

or 
from 

Compaction of 

Random checks of 
Equipment logs/ 
manuals 

Vehicle logs 

Absence of 
stockpiles or open 
containers of dusty 
materials. 

soil during various I Construction logs 
construction 
activities 
Ambient air 
quality within the 
premises of the 
proposed unit to 
be monitored. 

The ambient 
quality will .­
to the . 
for P~ 
S02,// 

ff,.-

Construction 
activities 

Site 
Clearance 
and 
Construction 
activities 

Construction 
activities 

Construction 
activities 
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Noise 

List of all noise 
generating 
machinery onsite 
along with age to 
be prepared. 
Equipment to be 
maintained in 
good working 
order. 
Night working to 
be minimized. 

Generation of 
vehicular noise 

Implement good 
working practices 
(equipment 
selection and 
siting) to minimize 
noise and also 
reduce its impacts 
on human health 
(ear muffs, safe 
distances, 
enclosures). 
No machinery 
running when not 
reauired. 
Acoustic mufflers 
I enclosures to be 
provided in large 
enaines 
Noise to be 
monitored in 
ambient air within 
the plant 

and Pb 

Equipment logs, 
noise reading 

Working hour 
records 

Maintenance 
records of vehicles 

Site working 
practices records, 
noise reading 

Mufflers I 
enclosures in 
place. 

During 
construction 
phase. 

Construction 
activities 
During 
construction 

hase. 

During 
construction 
phase. 

Prior to use 
of 
Equipment. 

I premises. I N . d" 
Th N 

. 
1 1 

01se rea ing 
e 01se eve 

As per PCB 
requirement 
or quarterly 
whichever is 
lesser. will not exceed 

the permissible 
limit both during 
day and 
night times. 
All equipment 
operated within 
specified design 
arameters. 

Vehicle trips to be 
minimized to the 
extent 

~---· 
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Wastewater 
Discharge 

Soil Erosion 

Drainage and 
effluent 
Management 

Waste 
Management 

Possible 
No untreated 
discharge to be 
made to surface 
water, 
groundwater or 
soil. 

The discharge 
point should be 
selected properly 

1 

and sampling and 
analysis should 
be undertaken 
prior to discharge 

Take care in 
disposal of 
wastewater 
generated such 
that soil and 
groundwater 
resources are 

rotected. 
Minimize area 
extent of site 
clearance, by 
staying within the 
defined 

I boundaries 
Protect topsoil 
stockpile where 
possible at edge 
of 
site. 
Ensure drainage 
system 
specific 
measures 
working 

and 
design 

are 

No discharge 
hoses in vicinity of 
watercourses. 

Discharge norms 
for 
effluents as given 
in 
consent to operate 
by 
PCB. 

Discharge norms 
for 
effluents as given 
in 
consent to operate 
by 
PCB. 

Site boundaries 
not 
extended I 
breached as per 
plan document. 

Effective cover in 
place. 

Visual 
of 

inspection 

effectively. drainage and 
The design to records 
incorporate thereof 
existing drainage 
pattern and avoid 
disturbing the 
same. 
Implement waste 
management plan 
that identifies and 
characterizes 

During 
construction 
phase. 

During 
construction 
phase. 

During 
construction 
phase. 

During 
construction 
phase. 

During 
construction 
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7. 

8. 

9. 

Non-routine 
events and 
accidental 
releases 

Environmental 
Management 
Cell/Unit 

arising associated 
with proposed 
activities and 
which identifies 
the procedures 
for collection, 
handling & 
disposal of each 
waste arisina. 
Plan to be drawn 
up, considering 
likely 
emergencies and 
steps required to 
prevent/limtt 
conseauences. 
The 
Environmental 
Management 
Cell/Unit is to be 
set up to ensure 
implementation 
and 
monitoring of 
environmental 
safeauards. 

II. Ooerational Phase 

Stack emissions 
from DG set to be 
optimized 
monitored 

Ambient air 
quality within the 
premises of the 
proposed unit to 
be monitored. 

Air Emission I Exhaust from 
vehicles to be 
minimized by use 
of fuel efficient 
vehicles and well 
maintained 
vehicles having 
PUC certificate. 

Vehicle trips to be 
minimized to the 
extent possible 

inspection on-site. 
Compliance with 
MSW Rules, 1998 
and Hazardous 
Wastes 
(Management and 
Handling Rules), 
2003 

Mock drills and 
records of the 
same 

A formal letter 
from the 
management 
indicating 
formation of 
Environment 
Management Cell 

The ambient air 
quality will conform 
to the standards 
for SPM, S02 and 
NOx as given by 
PCB. 

Vehicle logs 

10. I Noise Noise aenerated I Maintain records 

~ S.S Environics (I) Pvt. Ltd. 

During 
construction 
phase 

During 
construction 
phase 

During 
operation 
phase 

Duriryg , 
operation 
phase 
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11. 

12. 

13. 

Wastewater 
Discharge 

Drainage and 
Effluent 
Management 

Energy Usage 

from operation of 
DG set to be 
optimized and 
monttored DG 
sets to generate 
less than 75 
dB(A) leq at 0.5 
m from the source 
DG sets are to be 
provided at 
basement with 
acoustic 
enclosures with 
height of chimney 
5 m above roof 
level or as 
specified bv PCB 

Generation of 
vehicular noise 

No untreated 
discharge to be 
made to surface 
water, 
groundwater or 
soil. 
Take care 
disposal 
wastewater 
generated 
that soil 
groundwater 

in 
of 

such 
and 

resources are 
rotected 

Ensure 
system 
specific 

drainage 
and 

design 
measures are 
working 
effectively. 
Design to 
incorporate 
existing drainage 
pattern and avoid 
disturbing the 
same. 
Replacement 
conventional 

of 

to 

~ S.S Environics (I) Pvt. Ltd. 

of 
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14. I 

15. I 

v 
Form I and Form JA for Construction of Housing Project at Kalarahanga, Bhubaneswa.r 

Fire protection 
and safety 

Emergency measures to take 

preparedness, care of fire and 

such as fire explosion 

fighting hazards, to be 
assessed and 
steps taken for 
their erevention. 
The Environment 
Management 

Environment Cell/Unit to be set 

Management up to ensure 

Cell/Unit implementation 
and_ monitoring of 
envrronmental 
safeauards. 

Mock drill records 
on ' During 
site emergency operation 
plan, evacuation phase 
plan 

A formal letter 
from the 
management During 

operation 
indicating 
formation of phase 

Environment 
Management Cell 
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1-2-----
! -r r-" 
' l r:. 

Dnt.e: 28 1,b Det1.'.n1ber 2010 

To 
The Chairman, 
State Level Environmental Impact Assessment Authority (SEL"'-A). 
Qtr. No. 5RF-211, Unit-IX, 
Bhubaneswai--22, Odisha 

Suh: Compliance of additional clarification as proposed in the meeting with yom 
self at SEIAll.. Office on 141h December 2010 for "Proposed Construction 
Project and Shopping Mall at village Kalarahanga, Bhubaneswar'' 

Ref: Our letter dated 01'' November 2010 towards submission of Form 1 F'orrn 1/\. 

Dear Sir. 

Please refer to our 1neetir1g me11tioned above fOr the })l'Oject "l)rO})O~cd ('o::<.~1 rnct;(1;·, nf 
Housing Project and Shopping Mall at village Kalarahanga. Bhubanr•"'}v:. :lr" Pica.'" 
find enclosed point \Vise reply for the Ruggested queries. 

SI. 
No. 

I Yo,;r Sugge-;;ti~~ j9{i!J1J:>lia11ee ----··· 

• ·--··.;,;,,;.."-+. --~--------~--
~ .. y:_,,~er Demand Calculati.on 
i 2. I Flood Water llfam1gement 

,-~ I Water supply distribution details 
-·~·1 Pre ... _ Construction, construction 

L--:.~ns~!:_~Ction details _:.._ ___ ----·---· .. -

Attached as Enclosure I 

Attached as Enclosure Il 
Attached as EncJosu1·e III 

and post I Attached as Enclosure IV 

! 5. lDeaticin of Car Wash Area i Attached as Enclosure V 
j--·--- --- -r--~-------0--------,------------'-·--------· -
! G. 5 K1n radius map of the project site i i\ttached :'3::-Enclosure VI 
t-··--~---·-- -- --------- ---·---· 
L'~----·-··.-'.£rnftlc Management Details -·~·Attached as Enclosnr€ VU 

I
! 8. l Details of solid •vaste garbage chute/ shaft -l t\ttached as -~311cJosu re \7III 

, ! provision L' 
'-----~------- . ~-.. -----~-~- . 

~rhan1011g You 

Ym1ro Faithfully 

! ESTATES PVT. LTD. 

i Q~ 
~N~c:RE~OR \J 

For Z Estates Pvt. I;td. 

Encl. As above. 

';:'.,iii' 



1l Z E E PRi LI 

To, 

The Member Secretary, 
State Pollution Control Board, 
Paribesh Bhawan, A/118, 
Nilakantha Nagar, Unit VIII, 
Bhubaneswar-751 012, Orissa 

~3> 
IT;:; . ~ 

Dt. 07th ,January 2011 

Sub: Application for "Consent to Establish" in respect of our proposed Construction 
of Housing Project and Shopping Mall at village Kalarahanga. B.hubaneswar. 
Orissa. 

Dear Su-, 

\Vith reference to the captioned subject, we are enclosing 11erew1t11 nece~sary 
application duly filled-in all respects along with necessary requisites including an 
AJC payee demand draft No. /)_ i L1 S 6 dated. c ''· ., ' · ·· u · ' 
Rs.2,00,000/-. (Rupees Two Lakhs Only) drawn in favour of 'Member Scicretary, 
State Pollution Control Board, Orissa' payable at Bhubaneswar for obtaining 
"Consent to Establish" for the proposed project. 

You are requested to kindly issue the consent to establish for the above mentioned 
project. 

Thanking you, 

Yours faithfully, 

Z ESTATES PVT. LT~. 

r-i-~~"' ~™ ~~ 
~~NAGiNG DlRECTOR \j 

For Z Estates Pvt. Ltd. 

Encl: As above 

\\.1 ' ',."; ;'.,_:·C "• ·j '.~ ~)!;:::; ;~-~,, :( " "-~:····, f<'l <"-'-,:' 
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~~""'\\ 
'' I'' ,...,,...,,. \··t "· ~ l~J-<;".\i'I.::::::;; \~\.\\. 
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Z ESTATES PRIVATE LIMITED 

To Date: ().?. ,i/ fvlo;,vt:l\ 2-(11! 

The Secretary 
State level Expert Appra isa I Committee, Odisha 
Snubaneswar, Odisha 

Sub: Reply to your query vide Jetter no. 071/SEAC-(Mis)-02 dated 27.01.2011 for Environmental Impact 

Assessment Study for the proposed construction of Residential and Commercial project at Village Kalarahanga, 

Bhubaneswar, Odisha 

Dear Sir 

Please refer to your letter mentioned above where reply to 12 queries were asked to be furnished. 

Please find the point wise reply for the queries. 

1. Permission status of water drawal 

Reply: Enclosed as Annexure I 

2. Drainage pattern of the area 

Reply: Attached as Annexure II 

3. Detail water balance diagram 

Reply: Attached as Annexure Ill 

4. Detail proposal for solid waste management and agreement for disposal for solid waste 

Reply: Attached as Annexure IV 

5. Detail proposal for treated waste water utilization 

Reply: Attached as Annexure V 

6. Detailed specification of STP 

Reply: Attached as Annexure VI 
7. Filled-in questionnaire 

Reply: Attached as Annexure VII 

8. BDA approved building plans (Elevation Plan etc.) 

Reply: Has been cleared by D.P.8.P. Committee and approved by Authority (letter attached as 

annexure VIII) 

The final approval will be issued only after few compliances made by us \'.:\ 

9. Structural safety certificate from competent authority with drawing (I 
Reply: The structural design has been submitted to IG!T- Sarang and the approval is awaited. ..5) 

Contd 
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Z ESTATES PRIVATE LIMITED 

10. Undertaking to the effect that construction work has not been started 

Reply: Attached as Annexure IX 

11. Rain water harvesting details 

Reply: Attached as Annexure X 

12. Details of conservation of energy 

Reply: Attached as Annexure XI 

Thanking you 

Yours Sincerely 

Z ESTATES PVT. l.Ti>. 

~Jo tu:.•'llet-¥ kMQCllyJ 
·~ - \ -MANAGING DIRECTGR -\~} 

Managing Director 

Tapan Kumar Mohanty 

. Z Estates Pvt. ltd 



ll/l 
q-g· 

. ·--

z ESTATES PRIVATE LIMITED 

'"-. 

To, 
The Secretary, 
State Level Expert Appraisal Committee & ~ 
Member Secretary, 
State Pollution Control Board, 
Paribesh Bhawan, A/118, Nilakanthanagar, Unit-VIII, 
Bhubaneswar-751012, Orissa 

Date.02.04.201 J 

Sub : Final Appraisal for Environmental Clearance for construction of Jfousing Colony 
Shopping Mall at. Kalarahanga, Bhubaneswar with Plot area: l()fi962.1 sqm 

Ref: SEAC Letter No. 193/SEAC-229, dated 22.03.11 

Sir, 

This has reference to the ~foresaid letter received from SEAC, wherein the Subject 
letter says that the built up area of the project is 105962.1 sqm, which 1s a typographic:i! 
error. Actually plot area of the project is 105962.l sqm-& built up area of the prz}j(,ct i,-
244092. 7 sqm. Therefore, it is our kind request. for necessar; correction of the t}'pogr;l];h'ic:al 
error i.e Built upareainthe subject to be read as Plot area. .-

/)., _ This is submitted for your kind information and necessary record. 

(~ I .. 

I' /0\ 
~\)l{jDfhanking you, 

C'7~ 
__ ,,.. 

Yours faithfully, 

Z ESTATES PVT. L T0. 

~ ... ~ ~@' \\b~~ l MANAGING DIRECT~ 

For Z Estates Pvt. Ltd. 

:/--' 
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lll 11-
Z ESTATES PRIVATE LIMITED 

Date.02-05.2011 

To 

The Secreta rv .. 
State Level Expert Appraisal Committee & 

Member Secretary, SPC Board, Orissa 

Parivesh Bhawan 

A /118, Nilakhanth Nagar, Unit VIII, 

Bhubaneswar, 751012, Orissa 

Subject: Submission of reply to the observation regarding construction of housing colony and shopping 

mall of M/s Z Estates Pvt. ltd at Kalarahanga, Bhubaneswar 

Sir, 

Kindly refer to your letter no. 193/SEAC 229 dated 22/03/2011, please find enclosed herewith point 

wise repiy. 

Observation: 1: BOA approval for the project is awaited, and conceptual plan was presented. It 

should indude all suggestions of SEAC regarding statutory clearances received/proposed to be 
obtained shortly. 

Reply: Attached as per annex .. l 

Observation: 2: The entry and exit criteria are most important. Since there is no scope for 

having Govt. road on any side other than the front approach. The suggestion of SEAC regarding 

two entry and exits on opposite cannot be implemented. 

Observation: 3: Emission of Air pollutants must be estimated realistically and included in Form 

lA 

Reply: Attached as per annex. 2 

Observation: 4: Placement and height of 10 number of D.G set along with chimney height fue\ 

safe storage and emissions. 

Reply: Attached as per annex. 3 

Observation: S; The AAQ and fall out diagrams are to be based on emission expe<~<ed from 

Vehicles rather than only D.G emissions. These are to be redone and presented. The isopleths 

presented need to be relooked at since the concentration of air pollutants are increasing 

uniformly over distance up to 5 Km presented. 

Reply: Attached as per annex. 2 

tv1"1'1 '1 d~~ ~~· 
I J 

.: . .:::,. 



i 1i fJJ 
Z ESTATES PRIVATE LIMITED 

Observation: 6: There shall be 3 STPs based on Activated Sludge technology .Details of flow 

patterns, especially a very long residential time in the reactor tank could not be explained. The 

capacity needs to be re estimated based on this residence time. Inlet and outlet water quality 

may be relocked at 

Reply: Attached as per annex. 4 

Observation: 7: All other condition like water supplies, Rain water Harvest, storm water 

management, placement of different utilities etc to be imposed. 

Reply: Attached as per annex S 

Thanking You 

Sincerely yours 

For Z-Estates Pvt Ltd. 

Z ESTATES PVT. LTD. 

7 i(/.4\ lwl"'Y' "1~ 
. . DtREcioR 

Authorized Signatory 

~ 
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To 
Prof (Dr.) Gagan Bihari Nityananda Chainy. 
Chairman (SEAC), 
Ex-Prof & Head ofDeptt. Zoology & Bio-Technology, 
401,Shanti Niwas, Rasulgarh 
Bhubaneswar-75 !0J 0 

Date: l41
h Mav 20l l 

Sub: Final Appraisal for Environmental Clearance on 2! .05.201 l ax 2.00 PM (!1em No­
z EST A TE PVT. LTD. for its proposed construction of housing colonv 
at Kalarahanga, Bhubaneswar, Odisha. 

'- Ref: Your Letter No 31 l/SEAC-(Misc)-02 dated l3.05.20l l 

-

Sir, 

With reference to above, our technical team and consultant shall be attending the State Level 
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for 
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy 
of the compliance report of yoitr queries along with the meeting agenda for your 
information and necessary reference. 

We request you to kindly accept the doc.uments towards final environmental appraisal 
obtaining onward Environmental Clearance, 

Thanking you, 

Yours faithfully, 

ZEST, 

~ 
MANAGING DIRECTOR 

v, 



8-o 

To 
Prof (Dr.) Gagan Bihari Nityananda Chainy, 
Chairman (SEAC), 
Ex-Prof & Head ofDeptt Zoology & Bio-Technology, 
401,Shanti Niwas, Rasulgarh 
Bhubaneswar-751010 

Sub Final Appraisal for Environmental Clearance on 21.05.201 l 
ZEST ATE PVT LTD. for its proposed construction of 
at Kalarahanga, Bhubaneswar, Odisha. 

Ref Your Letter No 31 l/SEAC-(Misc)-02 dated 13.05.201 I 

Sir, 

Date• 14'h Mav 20! I 

) of 

With reference to above, our technical team and consultant shall be attending the State Level 
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for 
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copv 
of the compliance report of your queries along with the meeting agenda for 
information and necessary reference. 

We request you to kindly accept the documents towards final environmental appraisal for 
obtaining onward Environmental Clearance. 

Thanking you, 

Yours faithfully, 

Z ESTA,l'ES PVT. LTO . 

. ~ 
MANAGING DIRECTOR 

For ZEST A TE PVT LTD, 

Encl: 
(l) Compliance Report, (2) P~~~ ncerned project highlighted). 

I\); 



To 
Prof (Dr.) Swoyam Prakash Roul 
Member SEAC, 
Plot No. A/26 J, Sahid Nagar, 
Bhubaneswar-751007 

8-; 

Sub• Final Appraisal for Environmental Clearance on 2 !05.201 l at 

Date• 

Z ESTATE PVT. LTD. for its proposed constrnction of housing wlonv 
at Kalarahanga, Bhubaneswar. Odisha 

Ref Your Letter No 3 l J/SEAC-(Misc)-02 dated 13.05.20 l l 

Sir. 

Mav 2011 

With reference to above, our technical team and consultant sha!! be attending the State Level 
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for 
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy 
of the compliance report of your queries along with the meeting agenda for your 
information and necessary reference. 

We request you to kindly accept the documents towards final environmental appraisal 
obtaining onward Environmental Clearance. 

Thanking you, 

Yours faithfully. 

\ 

Z ESTATES PVT. LTD. 

cl) 
MANAGING DIRECTOR 

For ZESTATEPVT LTD. 

Encl• 
(!)Compliance Report. (2 cerned project 



To 
Dr. Harekrishna Navak, 

·' 
Member SEAC, 
Plot No. N-1/244. IRC Village, 
Bhubaneswar-751015 

&1Y 

Date: Mav 20! l 

Sub: Final Appraisal for Environmental Clearance on 21.05.2011 a.r 2 00 P\'l (hem No- of 
Z EST ATE PVT. LTD. for its proposed construction of housing colonv <>nd 'honnin<> 

at Kalarahanga, Bhubaneswar, Odisha. 

Ref Your Letter No 31 !!SEAC-(Misc)-02 dated 13.05.20! l 

Sir, 

With reference to above, our technical team and consultant shall be attending the State Level 
Expert Appraisal Committee Meeting for the above mentioned projeG1. which is scheduled 
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith tbe copy 
of the compliance report of your queries along with the meeting agenda for your 
information and necessary reference. 

\Ve request you to kindly accept the documents towards final environmental appraisal 
obtaining.onward Environmental Clearance. 

Thanking you. 

Yours faithfull'w. 

Z ESTAn"ES PVT. LTl!l. 

MANAGING DIRECTOR 

For ZESTATEPVT.LTD. 

cerned project highlighted\. 

(' 



To 
Dr. Maheswar Patra, 
MemberSEAC 
Plot No. N-31110. IRC Village, 
Nayapalli. Bhubaneswar-751015 

2? 

Sub: Final Appraisal for Environmental Clearance on 21.05.20.l l at 
Z ESTATE PVT. LTD. for its proposed construction of 
at Kalarahanga. Bhubaneswar. Odisha. 

Ref Your Letter No 3 l l/SEAC-(Misc)-02 dated 13.05.20! J 

Sir. 

Date: Mav 201 l 

With reference to above, our technical team and consultant shall be attending the State 
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for 
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy 
of the compliance report of your queries along with the meeting agenda for your kind 
information and necessary reference. 

\Ve request you to kindly accept the documents towards final environmental appraisal 
obtaining onward Environmental Clearance. 

Thanking you. 

Yours faithfull[°' 

l ESTATES PVT. LTID. 

MANAGING'1:'1!RECTOR 

For Z ESTATE PVT. LTD. 

_-_;:;:-::::=-' 
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To 
Sri Sasanka Sekhar Patnaik. 
Retd. IFS. Member SEAC, 
Aranyaka, Phase-VIL 
HlG-99, Sailashri Vihar_ 
.Bhubaneswar-75102 l 

9y 

Suh• Final Appraisal for Environmental Clearance on 2 !05.201 l at 
Z ESTATE PVT. LTD. for its proposed construction of housing 
at Kalarahanga, Bhubaneswar, Odisha. 

Ref Your Letter No 311/SEAC-(Misc)-02 dated 13.05.2011 

Sir. 

Date• Mav 20! l 

With r.eference to above, our technical team and consultant shall be attending the State Level 
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled 
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy 
of the compliance report of your queries along with the meeting agenda J{)r your 
information and necessary reference. 

We request you to kindly accept the documents towards 
obtaining onward Environmental Clearance. 

Thanking ym;, 

Yours faithfully 

Z ESTAlrES PVT. LTID • 

. sJ> 
MANAGING DIRECTOR 

For ZESTATEPVT.LTD. 

envirz1n1nental 

'<Ko<-~ 
,-} ,-.. --~--1<:~%'oject highlighted) 

'" NOTARY ')~"\ 

EncL 
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Date: Mav 2011 

To 
Prof Kumar Das, 
Member SEAC, 
Prof of Economics, 
A-7, Utkal University Campus, 
Bhubaneswar-7 51 004 

Sub: Final Appraisal for Environmental Clearance on 2L05.20! ! at 
Z EST A TE PVT. LTD. for its proposed construction of housing C'.o!om 

at Kalarahanga, Bhubane>war, Odisha. 

Ref Your Letter No 3 l l/SEAC-(Misc)-02 dated 13.05.201 l 

Sir, 

or 
mall 

With reference to above, our technical team and c.onsultant shall be attending the State Level 
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for 
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy 
of the compliance report of your queries along with the meeting agenda for your 
information and necessary reference. 

We request you to kindly accept the documents towards final environmental appraisal 
obtaining onward Environmental Clearance. 

Thanking you, 

Yours faithfo'H};', 

ES PVT. LT!D. 

/~' 
E l. /.',ti.~ L,,, nc. // ,Y, r.·,... - ·1--· ,, 

For Z ESTATE PVT LTD. 

,, ,m A.~r-. K·< ~f;f :\\ 
(1) Compliance Report (2) Presiy¥' "N~,~~ll ~~\project highlightcdl 
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To 
Dr. Surendra Nath Das, 
Member SEAC. 
Emeritus Scientist, 

8t; 

fnstitute of Minerals and Materials Technology (CSIR}. 
Bhubaneswar-75 J 013 

Date : l 4"' Mav 201 I 

Sub: Final Appraisal for Environmental Clearance on 21.05.2011aJ2.00 (item No-
z ESTATE PVT. LTD. for its proposed construction of housing colonv and shopping 
at Kalarahanga, Bhubaneswar, Odisha. 

Ref Your Letter No 3 ll/SEAC-(Misc)-02 dated !3.05.201 J 

Sir, 

With reference to above, our technical team and consultant shall be attending the State Level 
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for 
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy 
of the compliance. report of your queries along with the meeting agenda for your 
information and necessary reference. 

We request you to kindly accept the documents towards final 
obtaining onward Environmental Clearance. 

Thanking you, 

Yours faithful! 

Z ESTA'l'ES PVT. LTD. 

_J) 
MANAGING DIRECTOR 

#::g~·-~o 
//~~,~~<} 

E I t '/ A.Sis KR sq11'-'' nc : u : ~ · ,,,_ ..... , 

(1) Compliance Report. (2} Pres<fi\e;iTJ1',~~~4~3~fat::Jrroject highlighted' 

' ~:_."' y tJA.TE/.· . I} 
·' 12. *g 

' /~11 ·~,~- ~-····"./ "\V {1-
Zi t'~~--::Y' 
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For Z ESTATE PVT. LTD. 
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Date: 14"' Mav 2011 

To 
Prof. (Dr.) R.C. Mohanty, 
Member SEAC, 
Emeritus Scientist.CSIR 
Prof. of Botany, Utkal University, 
Vani Vihar, Bhubaneswar-75 l 004 

Sub: Final Appraisal for Environmental Clearance on 2105.201 lat 2.00 
ZEST ATE PVT LTD. for its proposed construction of housing 
at Kalarahanga, Bhubaneswar, Odisha. 

Ref Your Letter No 3 l l/SEAC-(Misc)-02 dated 13.05.2011 

Sir, 

or 

With reference to above, our technical team and consultant shall be attending the State Level 
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for 
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy 
of the compliance report of your queries along with the meeting agenda for vour 
information and necessary reference. 

We request you to kindly accept the documents toviards final environmenlal appraisai 
obtaining onward Environmental Clearance. 

Thanking you, 

Yours faitl:lfully, 

Z ESTATES PVT. LTD. 

For Z ESTATE PVT. LTD. 

Encl: 
(1) Compliance Report (2) Presen1 
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To 
Sri Siddhanta Das, IFS, 
Secretmy, SEAC & Member Secretary, 
State Pollution Control Board, Orissa, 
Bhubaneswar 

~g 

Date: !4"'Mav201I 

Sub: Final Appraisal for Environmental Clearance on 21.05.2011 at 2.00 PM (!tern No- 05) of Z 
ESTA TE PVT. LTD. for its proposed construction of housing colony and shopping mall at 
Kalarahanga, Bhubaneswar, Odisha. 

Ref: Your Letter No 3 l l/SEAC-(Misc)-02 dated l.3.05.2011 

Sir, 

With reference to above, our technical team and consultant shall be attending the State Level 
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for 
final appraisal for Environmental Clearance. Therefore, please find enciosed herewith the 
of the meeting agenda for your kind information and necessary reference. 

Thanking you, 

Yours faithfully. 

MANAG~ DIRECTOR 

For Z ESTATE PVT LTD. 
,/' 

/,.-': 
Encl· /£'? ·... · 
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To 
The Secretary. 
State Level Expert Appraisal Committee & 
Member Secretary, 
State Pollution Control Board. Orissa, 
Bhubaneswar 

I 

Sub: Final Appraisal for Environmental Clearance on 21.05.2011 at 2.00 P\1 
Z EST A TE PVT LTD. for its proposed construction of housing cDl()m. 

at Kalarahanga, Bhubaneswar, Odisha. 

Ref Your Letter No 3 JI/SEAC-(Misc)-02 dated 13.05.20 l J 

Sir, 

l4'h l\fav 20 l J 

With reference to above, our technical team and consultant shall be attending the State Level 
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled frlr 
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy 
of the compliance report of your queries along with the meeting agenda for 
information and necessary reference. 

We request you to kindly accept the documents towards final 
obtaining onward Environmental Clearance 

Thanking you, 

ZEST, 

'!RECTOR 

For ZESTATEPVT.LTD. 

Encl: 
( l) Compliance Report. 

;.--· 
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Z ESTATES PRIVATE LIMITED 

To, 
The Secretary, 
State Level Expert Appraisal Committee & 
Member Secretary, 
State Pollution Control Board. 
Paribesh Bhawan. A/118, Nilakanthanagar, Unit-VIII. 
Bhubaneswar-751012, Orissa 

Date.16052011 

Sub : Correction of the Typographical Error in the Subject of SEJ'.\C Lette: towards 'Final 
Appraisal for Environmental Clearance for construction of Housing Colony and 
Shopping Mall at Kalarahanga, Bhubaneswar of Mis Z Estates Pvt. Ltd." 

Ref: 

1. SEAC Letter No. 193/SEAC"229, .oated 22.03.11 

2. Our Earlier letter, dated 02.04.2011 

3. SEAC Letter No. 311/SEAC-(Misc)-02, dated 13.05.11 

Sir, 

This has reference to the aforesaid letter received from SEAC (Ref-1&3). wherein the Subject of 
the letter says that the built up area of the project is 105962. 1 sqm, which is a typographical 
error. Actually plot area of the project is 105962.1 sqm & built up area of the proiect is 244092.7 
sqm. In our earlier reply as referred above (Ref-2) on 02.04.2011. we have requested for 
necessary correction of the error, but the same error is again reflected in the sub.iect of the letter 
(Ref-3). 

Therefore, it is our kind request for necessary correction of the typographical error i.e Built up 
area in the subject of your letter (Ref-3) to be read as Plot area. 

This is submitted for your kind information and necessary record. 

Thanking you, 

Yours faithfully, 

For Z Estates Pvt Ltd. 
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Z ESTATES PRIVATE LIMITED 

To, Date : t>t >t ,J 

-

-

' 

The Secretary, 
State LevPl E:'qlert Appraisal Committee & 

Secret:lrv, SPC Board, Orissa 
Par,ivesh Bhawan . A /l 18. 
N i.lakhanth Na gar. Unit VH L 
Bhubaneswar. 751012, Orissa 

Sub: Compliance of Queries towards Final Appraisal 
Colony and Shopping Mall at village- Kalarahanga, B 

Ref: SEAC Letter No Al 1/SEAC-229, datE·d 10.06, I l 

Sir, 

·with reference to above, please find the point wise compliance 
mentioned in the following table and attachments, 

" "'' 
:.,, ··----

. 'l ! ,: . 

i 

A consolidated 
details of structure like set back 
area/open space free frorn aH iC$., 

drainage pattern, parking. plantmion 

landscaping, garbage collection. rain water 

harvesting strncture, STP and other facilities if 
any, 

~ .. -- -+---------·---. ___________ , ____ ·-···'· 
i 4. I Copy of NOC from Airport Authority oflndia. [ "" 
I I • I . 
'-----+--···----·----· ·--·------------···· .......... ,,,,_, ___ , _______ ~--~-·-«·· 
, 5. I Copy of permission letter from Fire Prevention / 

J Officer, Orissa, · 

' 

6. Emission based on · 
of vehicles as per CPCB 

; ! :>l'l 

f 

11 

n;..-; 

U t'. 1" H:' 6 :.:;(;.~ 
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7. 

8 

Fall out 111 

Copy of the map where DG 

located with an undertaking 
provider that the emission 

height stack by natural draft. 

the 

be at 

9. I Details of stom1 water management 

respect to drainage map with contour map of 
the area. 

10. ! Copy 

sludge processing manure 
production. 

\Ve request your prompt for OD\V() 

Thanking You, 

Yours Faithfully. 

Z ESTATES PVT. LT0. 

clr. ~QA Ml!Yt~ 
MANAGING DIRECTOR 

For Z Estates Pvt. Ltd. 

End. As above. 

Copy to: Hon'ble Members 
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, 
(SEIAA), ORISSA. 

(Constituted vide order No. S.O. 2674 (E) Date 17'" Nov. 2008 of Ministry of Environment & Forest. Govt. 
of India, Under Environment Protection Act, 1986.) Qr. No. 5RF-2i1, Unit-IX, Bhubaneswar-751022 

E~maif~seiaaorissa@gmail.com~ Website --'NWW.orissa.seiaa.gov.ln 

------------------------------- ·-·------·-· 

Ref. No. 4B3 /.~E (AA 
SEIAA- 261110 

Dt. 16 ·OR· :;el! 

From 

To 

Bhagirathi Behera, IFS 
Director. Environment-cum­
Spl. Secretary to Government 
& Member Secretary, SEIAA, Orissa 

Sri Tapan Kumar Mohanty, (M.D) 
Mis Z-Estates Pvt. Ltd. 
M4134, Acharya Vihar, Bhubaneswar-751013 
Tel- 0674-2540806, Fax- 0674-2540698 
E-mail' zestates@zestates.in 

Sub: Environmental Clearance for construction of housing colony and shopp:ng ma!! of Mis 
Z-Estates Pvt. Ltd. at Kalarahaga, Bhubaneswar. 

Slr, 

· This has reference to your letter no. Nil dated 01.11.2010 and subsequent letters 
dated 28.12.2010. dated 07.01.2011, dated 03.03.2011, dated 02042011, dated 
02.05.2011, dated 14.05.2011, dated 16.05.2011, and dated 01.07,2011 on the above 
mentioned subject I am directed to say that the State Environment !mpac1 i\ssesST•on 
Authority, Orissa have considered the application on the propossl for resident:21. cxnpiex o.::'.1 
shopping mall promoted by Mis Z-Estates Pvt Ltd. at Kalarahanga. Bhubansswar, Onss'3 
There wiil be blocks of B+G+12, 6 nos. B+G+14: 17 nos. B+G+19: 2 ncs. 3,:>:14 ' nn 
Total Plot Area is 105962.07 sqm. Total built up area is 2L4092 73 sqr, T~e :eta' n2ks ::' 
water requirement is 773.52 KLD. Around 928.2 KLD of waste water wHI De vr•.cn 
will be treated in a Sewage Treatment Plant (STP). Treated wate: w:ii be :e-used fo· :Ls 
flushing, green belt and landscaping. Total solid waste generation wiii be 2 'iS TPD Tue 
power requirement is 110 MW. The case was placed in the SEAC meeting heid on 8' 
March, 2011. It was decided to consider tl1e proposal alter rece·1pt of cornpliGnce from the 
proponent and the proponent will be invited for presentation. The unit has fum:shed ce 1·tain 
compliances including BDA approval letter. The proponent along with the consuit:ont Mis S S 
Environics (India) Pvt. Ltd, Bhubaneswar made a detailed presentation before :he SE/\C. 
Orissa on 20"' & 21 '' May, 2011 complying "to earlier observations 'of' SEAC The committee 
decided to consider environmentai clearance~~-ossaai\ after receipt of ce•ia1n 
information /documents from the propon~~ftl( ik'J@O!:l~ furnished tt-ie desired 
information/ documents. The committee verified· 

1'.S·S,~R s~-N'~\\ 
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Based on the information f documents and clarifications provided by the proponent 

and on recommendation of SEAC, Orissa the State Environment Impact Assessment 
Authority, Orissa hereby accords Environmenta.1 Clearance in favour of the project for a 
period of 5 (five) years under the provisions of Environment Impact Assessment Notification. 
2006 and 2009 and subsequent amendments thereto under various MoEF. Govt of India 
circulars thereunder subject to t.he following stipulated conditions. 

Stipulated Conditions:-

I. GENERAL 

i) 

ii) 

iii) 

iv) 

v) 

The applicant (Project proponents) will take necessary measxes 'o'· 
control and mitigation of Air Pollution, Water Pollution, Noise Pofic),,)n and Lena . 
Pollution including solid wa9te management as mentioned by them in Form-1. 
Form-1A and EnvironmenC Management Plan (EMP) in como:iance with the 
prescribed statutory norms and standards. 
The applicant will take statutory clearance/approval i perm:ss ons irom the 
concerned authorities in respect of the project as and when requireo 
The applicant will submit half-yearly compliance report on 
monitoring in respect of the stipulated terms and conditions \n the Env:ronmentai 
Clearance to the State Environmental Impact Assessment Autrw:·ity, (SEl/'A 
Orissa) on 1" June and 1s• December of each calendar year. 
The project proponent shall obtain Periodic Occupancy Renewal Certificate from 
the competent authority at an interval of 3 to 5 years as per the provisions of 
National Building Code (NBC) 2005. 
The project proponent shall comply all the conditions stipulated by the 
Bhubaneswar Development Authority, (BDA) in its building plan approval letter 
issued vide letter No. BP 28-3415/10/7398/BP!BDA, Bhubaneswar. dated 
26.04.2011. 

vi) The project proponent shall provide 16 (sixteen) mtrs. wide open space all around 
the 02 (two) nos. of B+G+19, 16 mtrs wide open space for 1 (one) no. of B+G+24. 
13 mtrs wide open space for 17 nos. of B+G+14, and 12 mtrs wide open space for 
06 mtrs. cf B+G+12 mtrs. of building blocks for' movement of fire engine as per 
provisions of National Building Code (NBC)-2005 and as recomn·er·ded lw Fire 
Prevention Officer, Orissa. 

vii) The project proponent shall comply to all the conditions 
Prevention Officer, Onssa. 

the F';re 

viii) The project proponent shall comply to a!I the conditions s:ipuiated ~he ,4ir Port 
Authority of India in its NOC for height clearance ssuecl , de !et:2: No 
AAl/ER/NOC/(274/10)/200-202 dated 07.02.2011' 

ix) The applicant will adopt the prescribed norms and standards provided in the 
National Building Code of India, 2005. specially relating to 
a) Fire protection and life safety of occupants of the buildings. 
b) Safety of personnel during con~truction, OJ2.§l.~and:.(l9moiition of buildings 
c) 'Day lighting and natural ventilation of-.MilfefiiliF''-' , 
d) Safety from electrical fire, shock? .. ·~. ~Ntin6:t~Gili ~1ngs 
e) A1r-cond1t1oning, heating and m~cJ1\l'ti vent1!a:1 @1 
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f) Acoustics and noise control of the buildings. 
g) Maintenance and functioning with emissions from generators supplying power 

to common space/ residential area in case of power failure along with rue: 
handling /storage. 

h) Installation of lifts and escalators in the buildings. 
i) Water supply, drainage and sanitation including solid waste management 
j) Landscaping of surrounding areas of the buildings. 

II. SPECIAL CONDITIONS 
A) CONSTRUCTION PHASE 

i) No ground water shall be extracted for the project work at ar•y s.iag2 
construction phase. 

ii) Provision shall be made, for the housing of construction iabOursrs within the site 

iii) 

iv) 

v) 

w!th an necessary infrastructure and facilities such as f:..-ir! fo' n-:cC:i!e 
toilets, mobile STP, safe drinKing water, medical health care cr&che etc. 
housing may be in the form of temporary structures to be reT:)ved afte:· the 
completion of the project 
A First-Aid Room will be provided in the project site both dur:no construct:cw 
and operation of the project. 
Ali the top soil excavated during construction activities sr1ould be stored 
separately for use in land filling, horticulture/ landscape develccment within the 
project site. 
Disposal of muck during construction phase should not create any adverse 
effect on the neighbouring communities and will be disposed cff taking the 
necessary precautions for general safety and health aspects cf people only in 
approved sites with the approval of competent authority. 

vi) Soil and ground water samples will be tested to ascertain that there 's no threat 
to ground water quality by leaching of heavy metals and other toxic 
contaminants. 

vii) Construction spoils, including bituminous matena! and ether hazardous 
materials should not be allowed to contaminate watercourses. ground water 
and dump sites by foliowing sale dumping'/disposal practce as per 
rules and norms with necessary approvai of the Orissa Poiiuticn c:ontroi Board 

viii) The diesel generator sets to be used during constrcction phas·2 shall be iow 
sulfur diesel type and should conform to Environment (Protecio•,) Pules 1986 
prescribed for air emission and noise standards. 

ix) The diesel required for operating DG sets shall be stcred 'n tonf.:s 
and if required. clearance from the Chief ControHer of ExciCSives sh0:l be: 
taken. 

x) Vehicles used for bringing construction materials to the s1te srK:Jld be :n gooc 
condition and should have a pollution check certificate. covered and ccnfwrr to 
statutory air and noise emission standards and sl1ould be operated only 
non-peak hours of the day. 

xi) Ambient noise levels should conform to residential standards both dunng day 
and night Incremental pollution loads on the ambient air and noise quality 
should be closely monitored during construction phase Adequate measures 
should be taken to reduce' amble ~. 'sfr·1evel durrno constructicn 
phase, so as to conform to thegli6v~di ,?tiifu.~)d~ CPCBI OF;CB 
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xii) 

xiii) 
xiv) 

xv) 

xvi) 

xvii) 

xviii) 

xix) 

XX) 

xxi) 

·-··-·--

Fly ash bricks should be used as building material in the constrdction as per the 
provisions of Fly Ash Notification of September. 1999 and as amended 
thereafter. 
Ready mixed concrete would be used in building construction. 
Storm water control and its re-use should be as per CGWB and B!S standards 
for these applications. 
Water demand during construction should be optimized by adopting best 
practices without ccmpromising quality. 
Separation of grey and black water supplies and collection shourd be done 
the use of dual plumbing line. Grey and black water shou'd be treated. 
separately before recycling/reuse. 
Fixtures for showers, toilet flushing and drinking water shouie i:>e of low flow 
type and restricted to requirements by use of aerators~ a·,,,o!.Jing ~vastage 

pressure reducing devices or sensor based controls. 
Use of glass may be maximuni upto 40% of tctal outer wail area to reduce :he 
energy consumption and load on air,conditioning, ;i necessary 
double glass with special reflective coating may be used in the windows 
Roof should meet the prescribed requirement as per Energy Conse1vst1on 
Building Code by using appropriate thermal insulation material. 
Opaque wall should meet prescriptive requirements as per Energy 
Conservation Building Code. 
The approval of the competent authority shall be obtained for structural safety 
of the buildings due to earthquake, adequacy of rire fighting equipments etc as 
per National Building Code of India, 2005 including protection '.neasures from 
lightning etc. 

xxii) Regular supervision of the above and other measures for monitoring should be 
in place all through the construction phase to avoid disturbances and 
to the surroundings. 

B. OPERATION PHASE. 

i) 

ii) 

iii) 

iv) 

The installation of the Sewage Treatment Plant (STP) should be certified by a 
competent agency and a report in this regard sr.ou 1,d be s·ub0:-iltted to the 
SEIM, Orissa before the project is commissioned fo,· operat·on Treated 
effluent from STP shall be recycled/ reused to the maximum extent possible. 
Treatment of 100o/o grey vJater by decentralized tt·eatment sfi:)L)d be dcne 
Discharge cf unused treated effluent shal! conform to the norrns a:-id standc;,~ds 
of the Orissa State Pollution Control Board Necessary :r.eascires shcu:d be 
taken to mitigate the odour problem from STP. 

The STP sludge should not be dried nor incinerated within the pro1ect site and 
should be disposed off as per the norms of SPCB, Orissa . . 
The project proponent will ensure that under no circu:r.,s:ances. the 
environment is polluted due to non-functioning /under perforrnance of sewerage 
disposal system of the project To achieve tl1is, a stand-by STP with similar 

· capacity should be installed to be put into service during the maintenance /over 
hauling of the original STP. 

The solid waste generated should be 
garbage should be disposed off to 

:..._,,,..,, 

t soi,id V\iaste s/\cu\d 
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be disposed off to a certified agency for safe disposai. Necessary approval 
/permission may be obtained from the concerned authorities. 

v) Diesel power generating sets proposed as source of back-up power for iifts 
elevators and common area illumination during operation phase should be of 
enclosed type and conform to Environment Protecticn (EP) Rules 1986. The 
height of the stack of DG sets should be equal to the height needed fo' the 
combined capacity of all proposed DG sets put together and sh.ould be more 
than the highest building height Low sulfur diesel should be used. The location 
of the DG sets may be decided in consultation with Orissa State Pol!utkm 
Control Board. Care may be taken to avoid disposal of smoke ioo:iutants from 
DG sets in the residential area. 

vi) Noise should be controlled to ensure that it does not exceec 
standards. During night bme, the noise levels measured at the ocv1cn' 

vii) 

sites shal! be restricted 'to the permissible levels to comp:y \Ni-:!'" the 
regulations. 

Green-belt & avenue Plantation al trees over at least 20% of the site area shall 
be done using native tree species/ plants improving greenery & keeorng in vrew 
aesthetics considerations in the whole campus. Profess1onal landscape 
architects should be engaged to design the greeh layout to provrde for multi tier 
plantation and green fencing all around, mitigating various environmental 
parameters like dust, noise, emissions etc. and pathway for· Joggers. 

viii) Rain water harvesting for roof run-off and surface run-off. as pian submitted 
should be implemented. Before recharging the run off, pretreatment must be 
done to remove suspended matter, oil, grease and other soluble components 
as per norms. Rainwater recharge should be through specified recharge pits of 
required numbers. The surface runoff water should be stored suitably treated 
and reused for landscaping. The bore-well for rainwater rechargrng shoJid be 
kept at least 5 mtrs, above the highest ground water table. The technology 
preferably be adopted from a commercial firm with performance guarantee. 

ix) Weep holes in the compound walls shaiT be provided to ensure natura' 
drainage of excessive rain water in the project area during tire mcnsoon 
after the harvesting operations Care must be taken ~.o that Urere is no water 
logging in the territory and drainage is 100%. 

x) The ground water level and its quaiity shouid be monrto:ed r euu:o• ·v " 
consultation with Central /State Ground Water Authority. 

xi) Traffic congestion near the entry and exit points frorn tne roacrs 0 ·ne 
proposed project site must be avoided. Traffic congestion shai! be avoided 
inside the project site. The area ear marked for parking shali :cot be used fer 
any other purpose. Alternate entry and exit must be provided to hsndie excess 
traffic and emergency situations. 

xii) A Report on the energy conservation measures confirming to energy 
conservation norms finalized by the Bureau of Energy Efficiency shouid be 
prepared incorporating details about building materials & technology. R g U 
Factors etc and submitted to the SEIM, Orissa in ,lhree months tn11e before 

· operation /habitation. ' - -' 
xiii) Provisions of solar hot water st9r99ef~es at the roof top may be made as 

per statutory norms of CPC. BlM$Efi,;S1?ta:1:b~: a. :_ ,-,,_, '·, " o-~ - ''_'.--~\ 
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xiv) Energy conservation measures like installation of CFLs/ TFLs for !ighting the 
areas outside the building should be integral part of the project design and 
should be in place before project commissioning. Used CF Ls and TFL.s shouid 
be properly collected and disposed off/sent for recycling as per the prevailing 
guidelines /rules of the regulatory authority to avoid toxic contamination Use of 
solar panels may be adopted to the maximum extent possib1e. especia!!y for 
street lights. 

xv) The building blocks should have adequate distance between thern le allow 
movement of fresh air and passage of natural light, air anc ver:,lation 

xvi) The funds earmarked for the environment protection rneas.~1res shai! be 
judiciously utilized. Under no circumstances this funds shal De diverted for 
other purposes like Annual al!ocatlon and niaintenance etc enc; 
expenditure for this fund, should be reported to the SEIAA Onssa 

xvii) The need of the local people should be appropriate y addressed In the CSR 
activities to be undertaken in the area. An action plan ;n ths renard shou d be 
prepared and submitted. 

The above mentioned stipulated conditions shall be complied 111 time bound manner. 
Failure to comply with any of the conditions mentioned above may r2sulr in 
cancellation of this environmental clearance and attract action under the previsions of 
Environment (Protection) Act, 1986. \ c.?f 

~~·;,..-. y? ·<·~\. / ·--.....»<)/ ("(' 
' \1 X; 't, 

Member Secretary 

Memo No /Dt ----·-----
Copy to 

1. Ministry of Environment & Forests, Govt. of India, Paryavaran Bhawan. CGO 
Complex, Lodhi Road, New Delhi for kind information 

2. Principal Secretary, Forests & Environment Dept. Government of Orissa for kind 
information. 

3. Chairman. State Pollution Control Board, Parivesh Bhawan iV11 B N;1akantr1a 
Unit-8, Bhubaneswar for kind information. • 

4. Chief Conservator of Forests, Regional Office (EZ), Ministry of :Cnviron:nent 2\ 
Forests, A-31, Chandrasekharpur. Bhubaneswar for kind informat:on. 

5. Chairman. Central Pollution Control Board. CBD-cum-office East 
Nagar, New Delhi-110032 for kind information. 

6. Vice Chairman, Bhubaneswar Development Authority. Akasi1 S:;ti•ra 
Secretariat Marg, Bhubaneswar-751001 for kind information. 

7. Chief Engineer, PH (Urban), Orissa, 1" Floor, Heads of Dept Building, Bhubaneswar-
751001 for kind information, 

8. Chief Engineer-cum-Member Secretary, Orissa Water Supply & Sewerage Board. 
Satya Nagar, Bhubaneswar-751007 for kind information 

9. Collector & District Magistrate, Khurda for kind information and necessary action 
10. Chairman/Member/Member Secretary,-SEIAA for kind information. 
11.Chairman, SEAC/Secretary, SEAC, Paribesh Bhawan, A/118, Nllakaniha Nagar, Urnt· 

VIII, Bhubaneswar for kind information. 
12. Guard file fo(record. /~~~~\-

,,, 
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AN11£xu12e - P ~!d. 
-- Z ESTATES PRIVATE LIMITED 

Ref No.: 

To 

---, c DJ / ! / , /';,·-- I/',,/( 
kf_;-,/£-/ // -:7 /' -~·'{/{..-

The- Mernber Secretary .. 

State Environment Impact Assessn~.ent Authority, 
C2tr. No. 5RF~2/.l, Unit-IX, 

Bhubaneswar, Odisha -- 151022. 

Date· ' ' 
)/:'. 

""'l·'/£-1 

Sub: Subtnission of Forrn·! & Pre-Feasibility Report along vvith Scrutiny Fees for the propo"sed 
rnodernizatton for construction of Hciusing Colony and Shopping rv'!·aH (Phase - H) of iv1/<:. 2 ·E_,_;tates 

Pvt. Ltd. at Kalarahanga, 8hub;:;nes\:\1~1: 

Sir .. 

\/Ve have alre<Jdy obtained Cnvironn-~entai Clearance for con-str;1ction of Hou~:ng CoL:;nv and 
fV1nJ! at Kalarahanga, Bhubanes1 .. v;:.n· vid~ letter no. SEIAA-2.61t!.O d2!·t"'.d :lb.0~./:01.1 granted bv Sr:.:\;;. 
Odi:;ha <:ind ;:ilso obt;::iined Consent to Establish frorr: Sr>CB, Udish,-1 v1dc- !Ptler no .. /47f:/IND !!-·NC< :;; '~<­

\id1cd 16-Lt?..2012 

During this period, the project has been pl<7inned to be executed 1r d ph;:;se ,,vise r':'~t1:)ncr. CrH1';ir~,·,"; ·· "~ 

Ph;:1s1:? - i project is likely to be cor:~pleted very shortly accor-d;ng tu the ~'Jrl!er ;.1pprov<~ci' h'..~1:d::,r. r; nn 

and as pe-r the environrnentai ciearance obtained for the ent1:-e pro/t:ct 

Presently, we intend for modification for phase I! of the projecL ln order tn obtain prior Environ:·cntal 
Clearance for Phas.e-l! project, vve ure enclosing hpn.~\.vith onP ~et of duly tdied Hl For::-;. i. Pre-Fc,:;s;hi!itv 
Heport (Conceptual Plan) of the project and proposed Terrr:s of Refprence (TOf\) as r.v::.~r :/·;~> ;;:if.;, 

notification 2005. s·rnce the tot<ll b(Ji!t up area for the project Is r:ore Zh<Jn 1,~JO,OOCJ sci rr. 'A't: '.F.:··:·1..:bv 

apply for the scoping and appraisal proc:ess as per tvlofF Notification published in Gazette of 1nd1<1. d,i1·2d 

26.02.2014, 

\Ve are als.o enclosing herewith the Demand Draft no. :' 1 d,1ted for Hs. 5 !.akf~s { 
Rupees Five Lakhs Only} tov.rards the Scrutiny Fees in favour of ' The Ch<oirrnan, St2;t·p Environr:--d:r'it 

Impact Assessn1ent Authority, pay;ibl.e at Bhubanes\A1Jr ,, for procf'<:,sing fnvirun::'!e-nt:d Ciearancp './- tht0 

project. 
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/bi A f\J N Et< Uk E 
7125/2013 . Z Engineors Construction (P) Ltd. Mai1 • Acknowledgement S!ip for TOR application 

0 

(D J 
~ ~ L( 

{ 

ZE5TATES 
;t"'d.~ 

radha prasad <radhaprasad@zestates.in> 
iltJIJf_,._... 

Acknowledgement Slip for TOR application 

monitoring-ec@nic.in <monitoring-ec@nic.in> 
To: radhaprasad@zestates.in 
Cc: monitoring-ec@nic.in 

Thu, Jul 19, 2018 at 8:39 PM 

Acknowledgement Slip for TOR 

This is to acknowledge that the proposal has been successfully uploaded on the 
portal. The proposal shall be examined by MS of SE!AA to ensure that required 
information has been submitted. An email will be sent for seeking additional 
information , if any, within 5 working days. Once verified, an acceptance letter shall be 
issued to the project proponent . 

Following should be mentioned in further correspondence 

1. Proposal No. 

2. Category of the Prt>posal 

·-

: S!A/OR/NCP/28277/2018 

. New Construction Projects and Industrial 
· Estates 

3. Project/Activity applied for : 8(b) Townships and Area Development projects. 

4. Name of the proposal 

5~ Date of submission for TOR 

Construction of Housing Colony and 
. Convenient Shopping {Phase-II!) of Mis Z-
. Estates Pvt. Ltd. at Kalarahanga, Bhubaneswar, 

Odisha 

: 19 Jul 2018 

6. Name of the Project proponenta!ong with contact details 

a} Name of the proponent 

b) Mobile No. 

c) State 

d) District 

e} Pincode 

"" 

: Z ESTATE PRIVATE UMTED 

: 9437558809 

: Orissa 

: Khordha 

: 751013 

11ttps://mail.google.ccmlrnaii!u/0/?ui=2&ik=dcc167d606&jsver=LcywOAgGHdw.en.&cbl=gmai!_fe _ 1 B0719.14_p6&view=pt&rnsg::164b3 ·172ac689... 1 /1 
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EXECUTIVE SUMMARY 

\liB 
BACK GROUND OF PROMOTER: 

Z-1, one of the grandest residential projects of Odisha is spread across more than 40 

Acres. It is the epitome of class and accomplishment, a celebration of good things in life. 

The Global creators of Z-1 bring to you an exclusive lifestyle, built on the foundation of 

impeccable architecture and plush amenities. With large open landscape, a clubhouse 

that boasts of international luxury, a plethora of outdoor and indoor games, a 

convenience shopping centre, round the clock facility management and more services 

that fulfill your dream of maintaining a premium lifestyle. 

After successfully handing over Advait (Phase 1) to its 444 proud owners, Z-1 now 

brings to you a grandiose venture Vyom, a home for extraordinary. 

ABOUT THE PROJECT 

The proposed site is located at Kalarahanga, Bhubaneswar, Odisha. The Geographical co­

ordinate of the project site is: Latitude - 20° 22' 0. 72" N & Longitude - 85° 50' 06.28" E. 

The project site is well connected with Nandan Kanan road which take towards National 

Highway-6 (Kolkata-Chennai Road). Nandan Kanan road is 0.1 Km from proposed site. 

The nearest railway station is Mancheswar Railway station at a distance of approx 5.1 

Km in South direction. The nearest airport is Biju Patnaik Airport at a distance of approx. 

13.5 Km in South West direction from project site. The site is easily accessible from 

Nandan Kanan Road. 

METEOROLOGY: 

The maximum temperature is about 36.0° C and the minimum temperature is 16.0° c 
felt in the area. The average annual rainfall in the area is 1326.16 mm. 

THE BUILDING DETAILS OF THE PROJECT: 

The proposed project is the Third phase of the building covering a built up area of 

2,09,960.21 sqm (including parking). The first phase building had a built up area 

73,958.9 sqm (Occupancy Obtained) & the second phase building had a built up area 

1,11,945.98 sqm (which is Under Construction) and the plot area is 1,23,717 sqm. So 

total Built up area for Phase-I & Phase-II is 1,85,904.880 sqm for which EC was granted 

vide Ref no. SEIAA/827, dated 23.02.2016. 

Hence total built up area of the proposed project will be 3,95,865.09 sqm & the revised 
plot area is 1,41,590.23 sqm. 

SI. Particular Existing Expansion Total No. 
1 Plot Area 1,23,717.0 sqm 17,873.23 sqm 1,41,590.23 sqm 
2 Built up Area 1 85,904.88 sqm 2 09 960.21 sqm 3 95 865.09 sqm 
3 Green Belt Area 51,852.09 sqm 
4 Road Area 22,000.00 sqm 

5 
Basement Parking 

43,319.27 sqm 46,001.54 sqm 89,320.81 sqm 
Area 
Water 

/ ., ~ 

~,,~<~~56.51 KLD 6 985.51 KLD 471;0,'KL'D ' 
Requirement /<o ~· ,_ : /• ··,<:--. ... 








































































































































































































































































